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ATEE T T F3A & q18 TUEAT & T T o ST ST SHTeT T § 90 o & fore sy < st

1312  OTSIFH & AT FHEET TET § AN 4 & o 7 B St arer et &7 =7aw 50% i qigd @ are. T wiy
Fearor(FFTae) 3

13.13 ST TWTET TEAT % TATT T G Hatad Thet g7 [Heia Fm srom)

1314 To=meft &1 99 9% THATTIET SFTIAT TSTFH T THAT g T2l THAT AT 9 JF T 39+ FAfeaw qom FHerw
TR T e 6w # i SR e H & YE § w0 T 50% S AT qHEA(AAF qeAhd a9 aq

THTET A1) T | 50% 3 srorar & 92 ureq 7 #< foran gy, Fefertea g w@ree s o grar

EED Iz WTEE FYFY(AET) AT T
75-100 4.50-6.00 a SFeE
65-<75 3.90-4.50 T TS Hee
60-<65 3.60-<3.90 T TIH (F¥E)
55-<60 3.30-<3.60 i CIEEES
50-<55 3.00-<3.30 £l [ERIRIGES))
00-<50 0.00-<3.00 T SRl
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TEH U ETEE Hl AT FIA & 11C 0.06 F TUTHIH Teh Sl TFd 6T ST |

13.15  * 7fx uF =t v suwer & Mt areawat & 50% o F7 § ST giar g AEET ISRy ¥ Suteta f FwH
gt & a1 ¥ At Fentdat & vy s (@EReaiET) 9wy & Efow sHver Wer & W @-aeref § w7 8
TTSTHT(TISTFAT) T TR @ A @t & st v et gq w5 off sont S/sqaes e £ sqaee 98 f o)
FATTY, Feraia v Bt o Fow when@ o L wm L) mtegd w2 awar g S sifow 39w & e aiome

T IO % TS T SHANT 4 TF 21 T, TR FIAAT § AR AN GoAihe F dF SR Fhu S

13.16 A=t us 8T § ISTFwE F 50% o AHE H it grav g av oo Fataa Gl # = # swgm avwer g
FTTEET AT g

13.17  *FEremeft Jweri =g foer Beft aftfea saRat & aemft fafe st e et gg aeed saiRafa #r

FIEHT ATAHAH AT AT & TISAFH F AT THTET i Tt T AT & a7 & | FEemedT 7 wreq siates qeaiw w7
oteAT afRormT Y ST g o STAT ST

13.18  *fEr=meft s wlterr oRomrw Y = # are Feiha yo § 7 T & sty F sew Maiha f a1 sy w1
I FaweT i oierrst £t seav gRawrat F wrer Tt SUersd U 2 AT FT T g

" T TiTE T et 06.01.2014 F St 1247 do% #§ He( @rsew) £.41.12.7 % srefiw wontaa

13.19* Qs g T :

() Ity BrEmeff «iftw S9we & qoareT ¥ gqe 98 ¢ ar sv Rty § ag 9dem ahome e # e 15 {A #
e Fatha B w7 EEm w2 THEATT 8 JraeT F2 %57 2
(=) THEATH | T T s % 9T g % STE eATERAhdl S (IHedTETRdt g7 QT st AT S o susm)

(M) e RATRARAT AT §AL qEAwAEAl g0 WU T OSH AT 20% W ATAw g AT 39 Rufq # @
qRaF(RfFee) F1 qeaisa & 9T qEaTwasar o §Si SToAT SfT T 9 qearnawarar & AT @% ad gu awrew
i =T AT STIm
14. G &7 G9TETT

141 * S et = areaE R/ AT ® S g @ a7 Sve A9 A § qATT FLA & FH W AT a7 HuH qorEr a9
Fae # et BentSat & oy yoaw 39 § 39 @ ¥ 10 g9 £ aftwaw sty F 9w Faa o 9 atiraw 4
TTSTHAT T FETET TEET 37 it Srqater & STt |

14.2 e FEenfdt & wher 9fomy =it ge F v 7w F sy gar-awr o fgiia fe s sErare w721 % |
gt ot & siewi/aoft & e 3 e w3 gem

14.3 7tz Tt & sii § qome 2T € a9 Sented s I et sare # o Srud s ow gy s R wmw ae
FTS T ATIH STHT FH¥ T TLUTAT 3T FTS AT /A7 S0 O Tenfae et st e/ 3=, 3% a7 BEforear e #w=
2 Tt T s 7y Frmeft F st & w18 Forra 7T grar g a1 S et St F7 g wier gioms gq ot srom)

14.4 Tt oft Rt &1yt e, S, fies g% F s § qET w0 i SE a5t gei

15. SFHIA(ATHNE) TF IUTTE T T&TT HEAT

151 WeAF qHEET & THAT F THAATIETF T T % FF2meft & 39 99y g 9% va R S qre & e
AT () | e st ot gertar s

15.2 WU F SfOw IHeeT F dFTA(ATHefe) § Avii/FeTder IT, TAF TSEH g AN HiEed, IT ATEE
AEA(ST 1), 32T A9 dH(EAL. TR, FATAT IT AEE AwA(H LS AT S uE qHeey & a9} qreaw it & a6 Aes
TTrere (AT S, 1. U, ) qied weft HHel F THwT §F FATH AT0H|

15.3  =rwer FErenfEt & sfafee oF 5@t & ameaet F aqew g69tia Bug § s sty § arfeer G
ST F9I

o IUA USEA FAT B A gt ww & fiaw swfeew £ srafer w=maw wwem st A an
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o I wufer sufRafy st it gr
o I FAeata=mer, STEATAT AAAT [AFAT T 1T THAT AL 37 7 &
o TEE Freg F O Ao FrATS AT a8 2
o g Mot & wefim Fratha U=h s ot & = Far ar
15.4 = faeatortera ot & @i 3% ymrorr/afie smrore wi S w2 et e e
(i) Tt fomr Bl a9 & o & wrefY et # st g =t
(ii) Tt &7 Tt T H € I IO § I AT AT
(iii) et & faeg #1 off e F18aTs oF 7 8 T 8N
16. foreft off FETTE 7 g FLT f afww(TiaR)

Femeer ® 47 [Mfed g, & g gu o sreger, Frm(ua i) aRwa/Araw o smmamr o Rafat g sete w5 e
FT Rraren 9% AT Yo AF An & AT § WiET 9% IUET qHT, 7 N B S g won, Mette @S de
FUETHA & TTATAT T Bredhe TRt fF Jraem i # N o B #3611 g

" T T g A 06.01.2014 1 Ao 1247 5% § we(arien) $AN12.7 F aeft wonfaa

" R qE 51T AT 19.09.2015 T Ao 1551 SoF § a(arsen) T.1.15.21 % aqefi Fonfaa

17. ot et frfY Srerfor/mamamtas = & waer a9 it 7 it § ST /i Far g a7 =9 HeatEenay ®
SHE T ST TS THEAT F AT T ST H AT FTEL LS A qATer § A7 saash gy (S f & SR 9% 3
AT & IO A AT & Tger HEATT F O HT AT T T T M g S9Er qirer 7w qiee e e
TFAT & | TATTT T FHA-997 9% [Fgiia o £ aos wer arons gi=a s are searE/Agcn e 2g
AT | AETH FIT 27 gIRIT

* FEFTT T FTT AT 19.09.2015 T v 1547 S2 § ge(amsen) T.41.15.30 & wefi=w Fonfea

eATR 7
[ELCIECIERERECIRRIERECR L]
{F freafaeme gfafagw, 2009 it ar=r 28 it IT-aT (1) ()}
(FEFE aiiwg 7 R 26.06.2010 Fr A doF § aqaria)
1. FTAFTL TOE QTR TRUE T R T a0-q97 7% Feataenad F e gy w et w1
2. e # FATSe omat & warer o arer et et f w1 sErar w0
3. TR TG < AT &7 T
3.1 [ERIRIEERE LR RS EECIEIEREARBE P HEGR LIS Cikaul

3.2 6T T R Ereataamer g Metha arie a9 71 seevee B s

T & AT T JHT (TFa/S/=H/ A/ -5rar) T9g-w877 9% HeafEemes grr Featha frar smosmsi
sl%wa'fa?ﬁmﬁafé?g%?rﬁmw|
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4, LURIEEAEECRIR GO
41 Srfars FTwT & TUw A8 S f9 % swam o G £ sqafa 781 & ot e w51 Bt o sy w21 9w
TP AT STHTAT (WTE) FRITAT STTUATT

(i) sifow arde & a1 10 R fra w1 15%

(ii) 39 T2 % It 10 o iy 77 25%
(iiiYS¥reF aT% % @Ter 10 T 9 71 50%

4.2 FAUTT AAAT 7 Fe AT g a8 af~f wam &1 2 &, gatdm vt  sfaeeran @) f frerfert o Fow
arEet § 9 F e o swra £ Gt off o 7 g 2 g € aud g6tea Fendt fiw % 30w s B s s
FATd g0 Torera Ire=T-I YR qd FE | VT ATHAT-AS et aria § F T ager TR FRAT ST =iy arts ety s
Tatara et & T aw st frr e )

43 FTEHFATA FT AT G w7 ° et G & s f sifaw ariie § uF 91 F g9 g # a1e FeatEEes O
T ger faa St

4.4 e fEEmeft w1 R s BeatEemasae o s R o & 99fET w5 FefirsmE@EnS et s
fEreataemas g et e 69 & 97 § quid: ST 6 ST S 3 T FT SFTar F3 T8 TAqd T I To9T
RIS

4.5 sa o uw et Featemmeam grear =rgar 8, 98 au FeatEaeney gea f arie giea w3 gu EenEE
FETET F HILAH o FATT Thel ATACSTAT(SIT)HT TFH AEETTT T=T F307 | AT 78 AT T8 F3a0 2, 1S9+ o 71 9% it
6 2 €t § S HIE & 978 ATHTH TF /g H 9y  forg swewt 9 Heataemers & e ax ar 1 3% F w9t FE/me #5r
ST ot FATERT ST 39 a1 & ST < 8 |

5. ST | aTer AR A= w ge
et et arer At ety wr asft wwr £ S i % ErET @ ge gl
6. o H g

6.1 Ttuty S Meafata satr g, & Rreer o = w1 stssmanE@e) ReaEemes sqam s o fgifa
Ttarerd @ sEY-farT sraTe F3 |

(i) aferesTan(E)-sreaer
(ii) Fera e g ATt A AT sreer
(iiiygperter gy AT waterd Fa A & Ji GEemeft

6.2 7t sBr-farT % forw smaEet it wear suesd sh-far 7 S st g ar sy-ave(1) # qai St T ereawt
w1 ameft shy-fora iy Rrarier #% wepedt & arie ot shr-fara et shy-fora sitera = srferw 787

T 9RuE g7 fEmr 02.07.201 17T st =it doF o w2 2417 4.12 F sfiT ganfaa

6.3 T ® ge # o smaee Metha yoer & sffresan(@e) g AR e g famEde serer & e 1 g9t
TREAATECSTAT(SI )T TEIATHAT SITUAT | 39 a1 & 18 TS Sl 9% STH=aad1 3= 98 S |

6.4 Fr-forT wer F= & forg et F smaeat o= frerfer # aaw et 1 e @ s
ORECIEIERUCEREIES
(ii) whY-Fare & FfarTor % Areer § AT e | Wt
(iii) 3ot et Rt &fiw
(iv) 1< o T2 Ry o e v s g
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6.5 Srfars Fu/aETeT & ST TaT =T st ad/AReT § wa € qEiEr A8t g | vt g it sraeasar A
Eramfirars av/maTeT § 70U srae y=qa 39 SO v 70 sraen Tt F qr g HEr G s

6.6 FErameft =1 ware shr-fora v w7 Brar o wear g 7fT swEr ST e § Wil s are T8 Ar 7ty Seeh
et Rafa & qeme s St g i vt ge w1 stfearsl w8 S|

6.7 FTO ST/ ST ST ST &= a9 o [Tt  forT i ge 9 9T & el & dqams aRp g |
7. B, T ST AT fit aTIt

7.1 Bremeft % el sres 7% s wrdA-TE e g 97 suE g9y ® asft 3w wfer, s $i ey qmEt
e & TS STHTAAT STHT ATTHT T £ |

7.2 7T wre et Feataemea grea F & Feve a9 F $ET U Hiee dF qEr H ATEeg aTET TRiEedr, ar I

AT foraT STusT 3% 7g ey 3k grer et & ggrar Mg aram s S g qv ad i sty £ orar Bt g
& T2 ghterT F ghom £ wreen £ ariE 7 F STl a1 39 e ¥ £ STt 59 s a9 Heafawmes O ¥ Frer @

Bl

7.3 FTE T FT AT T % T8 TF J¥FAT TIAT TALT T2 FIAT FATEAT & AT IH TF AT HT S 6 AT 07 T34
g (Afermam 1000/- it Fert & refie) 7 gresws aft f9 S S0 a9 w2 33 S, g9rd feaia w7 39 ged
Teeft SHFT ArAET FATATATNF T F AW g F T T RAaE A7 w3 F T g F are dag T Al F owy, S oft aw A
&I, TTeagr |1

7.4 7T ot B F7 ST A % a1E UF a5t HeafEemers 9 waer 7 «4ar g, a1 Faa geha B i STeret
STHT Y S® AT 6 AT q90 FAd = H7 TILT Frea Taef STHRT A&aT F&T0 T g+ % a7 30 T =t 7 urey gr
ST |+

75 A8 T F AW g ¥ 30 3 wuTa g & are, e waer grew "aeft sraed wre gar g ar Gewdt dEe
STHTAA ST ATt % forT & gare giem |

7.6 7fs wF T, sw Fwrw o Greataemery & avafr w1 g2 afv it asg o HreafEames w1 B afr #1 39am g
AT =g TTTLT FHTAT = BT ST ST, A FE 8, F 70 | ST 2F THIAAT THT 7 FTe o STt |

8. et wr e waer 7= (g fege) I 721 R sroam o 5 ot # S & arqmty A st At 3
ST 2 TITeT Faerere AET e € ST wetr N T ST Agl wA g |

9. T TR #F O I 5 W

o i & forw fir T 50% T Ieaw IRt | oAt | At 9iEr 9o £t @ St § Eeataeray g
ST § IS TAAT AT FF T SATAT & a7 TeqdT i e ey & Jrosy |

R T g1 BATE 22/4/2012 7 it godl 9% | 72 341 6.5 F srefi= gentae

FRFET giue g femr 19/09/2015 #1 swaifsra 1581 doF | 72 341 15.24 F srefi= Fonfaa
**10. 3T ok [AGCUT(TEHET AF ATFE) HF AT & ToC i

101 weaE vl T FF & AT, TAF THET F SF F A9 A A * forw Heataemey g fgiha e ar
ST 31T |
10.2 ST T 9 S AR/ Seder & ATeaH F eIt 7 9SS |

10.3 T FHA Y geetishe wiaat ¥ Srqf, T S F FA F g T100/- 61 % T T GATT FIT T 67 SATIIATL
1. T, ST 3R T TATO =T 4 & forg i
1.1 STATAOT/ETAT S & STHTOTTS ST F3 & forg & ot gectisne aiaat % fore Mt G gt




14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

F. | AT THTTT T 100
TATATALT T T goefishe Tie T30
g, | FreafEemers £ e seit F3 a% s swrorer T 100
TFT AT goeATHeE T T 50
T, | SOTter ST () T 500
IATTY THTOTT (Fqrata #) T 200
STrer Ft gefihe wia <200
o, | ARt T T 50

11.2 AR % =T a1 avfl Fataeray e § 90 =7 ¥ e & " 919 § SE1 a1 307 919 w7
FEAAT ATEAT &, AT I BT I500/- FT GATTRLAT TR | 29 "ag o et smaeas drosmherard o g o #34 %
1z &, FAreatEemer ararsa e § ST % ®7 § I 919 § ST 1 7hmay R o

11.3 7tz uw et FreafEemas wore & vty £ 72 ot s [t % R § afaas w03 % o smaewsarg ar
39 T200/- T AT FIATENT ST FAeaterameaag =T et s aat & 927 FA7 gF07 |

AT 9
T 1€ F7 75, aieat G e gl
{FR Rreafaeme sfafaw 2009 #i dfafyr 15(3) T (4))
(Tt wfwe gTer R 26.06.2010 % e BT 4o # aqwif)
TR IS HT TS -
(1) TEAF T ATE H e qw g
(i) AT S ST AT FIT (T ;
(ii) el H T & qeger (TR)
(iii) et ® e} T
(iv) e H e FFranT o afsdr & e FETEi(Tee) T UF 9g T ST UF Tgras T

(v) T & TeAF AW 7 U Forast S reataamera & =1 gr 7 27 o< Sr fawey a7 fEo #7 e st waar g a1

Srr dferer afves grar arfe frar o g1 a9 70 SwEve F ava hel  UF WET F T A T | AT
T ST ATer rawat Y =T & ghi o

(vi) T qHAT /R freras gt ot @R g, S freatammers ¥ 92 gu g & S S At Rreerhent % a9 gert
FTT AT 2T |

2) T TEEAT o SFATAT TEEAT FT HTAFTA A0 a9 RT3 3 I AT FFe ST 3 forg o gir o

afveat s #re

(i) TOreTITERT STEeTe % TEve FT FEr & oy Aerr 9% = AT s dfers afvas i Uy TR w9
(ii) T TRTH T FRRTer AT ;

(iii) ofer Ufvwrg T TLreqaht S (Ot o AT T THAT FLAT;

(iv) e | vt & un, e Aot wRmat aw B A ater afves s el w5
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(xii)
(xii)

(xiv)

(xvii)
(xviii)

(Xix)

Tatea wher & fAamr/Ag i freiet ov ww e Aot st F e afie Bt # g qoerest w v
gt T

. et =Y SuTterT arer srEreT TTET 6 wEer # forw sraeet % e wr

T & AT i Tl § seeaae T

o ot AT et o e s s e e & o stuiat e war ot v @ afdw S av e i
% & ar S Y BT a7 e & e o 9E) o € Sirw Uy srfutee & wrat o adderor wwan v wtufhar i
FATAE, RAT ST At gy fatta B s

FTATE A FTH GeATRT & (10 FraT= Fm/ae a9
THe % fA=tAT % FeAro F Tae °§ yErEl 9% F= w5 wRAre w9

FAHTT SUTTEAT & T srsatoiat g woqa R & qearse & for aivershi & 99 $it qfer aus 7 R
FIAT ;

freataemer sreaT gregtar o S & o Rrerfer w7 ;
Srfar TSt g Rty it Tl gt % for sreraAt o e e Rrarhver w5

e /A o aTe TRt % FE w3 % e fher 9wt go ud qereathu 91 # for diférr et
TRreTTer 3T

TR % AET AT T TETAT AT ST e THue i e gae Rare swqd 3w ;
FT & F Tag § FrAT greer 9% o= FAT & oferw ahwe i ot Rrerer #9447

*FTAFTT IO 51T fear® 06.01.2014 1 St 1241 a5 # 72 246t 12.7 % e Fontaa

T 9RuE g7 fEmT 19.09.2015 Fr smaifsra 1581 doF | #7 6 15.25 F spehiw Fantaa

9 =7 U " AT Ferw ertRat vear i wer Rt fotr awg-mwe % a1 gy o s
FT % & AEE e T arer 9 B w2 F oo gffeet v weT w72
TR e Teft e FAT S sfarteem, Statdet ar ssareent g Methatee o gt s o st qmet o B

FEAT ST Aifars ThwE 71 99 Feta g serda hw v g
T i I35 :

(i)

THA TS T S5 AT qT T gRi AT &
TTATT qo% TF THEET § 7 F FH TF G AATO0T 1 STOAT |

e JoF T F 9 FT @ A T I ATS AT THAT g AT ST-FAT F AT T AT 91 & 79 F 77 50%
I R STre % TS ATUAT | T T Aieea ww & gerar g Bl oft vw 9w B SoF 9 5= a8
iy | 7 el weer S B Sz F forg sy fram 8, 9o% § sufRam war grm

S FT FoF FT Aleq AT F2F & FATaT ATHTATAT 5% F forg Fatha aria & 9 3 57 10 & vgaemy fFar
ST

e A SoF FT FXH T T2 FT 50% T |

ATS T 9ok AATE FoA % T et g et fre s
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TEATIL 12
Rreafamma & Rramn/AsT F wde
{Fora eafa=mey afafaaw 2009 it 91T 28(1)(3A)}
(FTEHIET aivws Zr f&AiE 26.06.2010 F i ot 3% § seiim)

1. afarfrae £ T o=t § & 7€ ugelt stateat £ wtater 15() F wraam=t F g, Tow GawA o
feferte aaw givr

(i) /g & forers

(ii) BT/ § aEeTT FET aTe A iwE

(iif) T & ATASET(E)

(iv) FATTAF AT FTS FIE TATTT/ET T ST o & i

(v) TR = 3TF ST ALATLLT % TTFLTAT o6 O [AAR/FE & 2T 2l |
2. foram/s * Fdsa g

(i) AT/ g St B ST ATer ot & weet 6 e A WAt & A GataT are A TR F ey
FAT |

(ii) FEATEAT T TT AT AT IS F FEwer & 9y § qqeer SurteEt § owaer g avatdat F smaeAr 7
T (IATEST) &9 H e e st fErsmn/Ae % fevernt o At o Rrerer w5
(iii) /e gy waTtEa s g & or Serer gearswe & forg See i wwer mreofy £ Rrerer wAm

(iv) forersrt w1 forerr e safeq FAT S =Wt e i Rreatemes & gy W TAe F aqE 2 En a9
FATT |

(v) T T F T AREH T o SWRT & w1 g1 &1 S ATt GRS & Tae § Te38 iy w1 e
T AT |

(vi) AT I ST TSR T AT IS A TS 197 T RETHer F47 |
(viiy eI FIET % forT aresr Rt Y Rrerhier wm
(viii)y  wETEr TR ST ST |9 T AT FTF FLAT |

LTS 13
AT/t 3 eregert it af<eat ua w
{FT Rreafaemey afafaw 2009 i g=r 28(1)(3h)}

(Fri wiws g AT 26.06.2010 i sraifora fedfty do% # srqatieq)

1. fAwr/AR qerer f e Forta grmEisear & &7 § FHEd(LE) gRT gatam SwnrdE & T § 65
STt | Aty FewAE § w1 TTEET T8t g ar e § ey & FaRe g aw e i gy, afear F ww d
FHTAAT(TIEL) T 90T & og Trhae | o Y Srustt, qerate FAanr § #1889 T T8 & a7 Feaia Sated w65 &
FfereaTar()ereraT Ther § BT F eaett § 0 uF i ST qeaer F w7 § FwF 9 o sreer ¥ gwar g |
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2. T/ % sreaer T FTAHT S a9 FT T ATAT AT A T FT A T T, ST o1 T8 g1 AT A
o s & fore e g

3. BrTT/AT eer B IS ATE TSI T FoF S ST T o Sraed® g AT IL AT <R gt |
4 BT/ sreer srterseTan(S1)% TTHTT e % e g

(i) e/ o foreror S sraErer T s # AT

(ii) T/ 5T ST I f2reqor e % Areed % AT S5 e ST

(iii) forerart % WTeaT & FEATA T TALATATA H STLATET FATT THAT |

(iv) e/ o forert v ot sfeat wioar o e F s wef % fre sraers g1 ; o Brame 9 freror et
T FLT T T FT F0 FIAT i< 37 92 == e | &

v) FteresTan(S), Haterd St s e, Fen(ure i) aihue st ferata g v /Y T e F1E FAT |

HLATIL 14
Rreataemay & =t # i Fragr Y& #AT
{0 Freafaemer srfafiamr 2009 it am=r 6(1)(xii), 28(1) T i< w12 (2)(xvii)}
(P TR JTET AT 11.12.2010 Fr SIS qAT S5F 7 ATHITA)
1. Ereafammem & et w1 yem o s 8g RreafEemers yeas aters wrm § g sy #3917

2. FIAGRT FALATT % T3 ST /AT [eq /e TTHT § 9siigd Feataenes & e Fataa Eenfdt &
T FA % for et gft | grag iy, Zon/dsit TomT & TorT SHee | &1 Hardl At (SrHeT F @i aiomaes arame
v frgtha B oo o e w51 ager s % o, & aerE et w1 =7 wer wher #§ ST St aewiET
& ey 9% T StroerT | FRreataEmer @ deftga weft errer et geiet wre F sEm g o e g

3. T GG, TETer Teaa= TmH H a9 Feita smfer & oo s geft S o us Bemeff 3 ot
BRI

4, IR & o A7 et qug-aay ax Feata=mes gr B s

AT 15
{srfarfre St aT=r 28(3); "= 2 (6)(iii)}
(T afwe Y R 11.12.2010 #r SR g7 2% & aguiem)

FAUTT Y Jar Ht giXetoudt, FeaT oF o
T (AT 39 UF 317 ATHT & gHare gl
1. A : Treata=mer JqaTT A AR/ART THT FRIMHE-THT I SATEe e |
HEATE ST A= el THTT AT 9ol 7 FIEFT a1 TR FTT THI-THT T AT |
FATIT TR SAATF ATHT ST AT Fr o7 EFETT T ST FHT-HW 7% Fa T FOhTe g7 (et B o g |

T 9T & ATAFTAT FF T FeaTd Fal T TLHTETT ST el AT DA % ghame i |

T fEreataames § o] FEwt & Sqem = $Y 39 AT F 9ee ) & e Sye 9% gu it ==t i
Serafet % fore ghare gii |

o A~ DM
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6. FATNT T IT FEANR T FLH 9% AT q9 FEAFRTT F AT g9 I8 T8 "ied 92 [N Feataemes
ThE(FT) @7 FeatEemas ahe & e a9 w=@E/aae aiE™ & "ewal F o araryen/atas swear g9t aw

T fergfe & fore g g |
7. T HAINT F2 T TR H I T Tl % o1 FR[ a2 = JT=A7 Tt 9o F3 % forg ghame g |

8. B

F)

FATIT FTATE & FTAFIA & a0 Fovevay # 30 AT i 2% 7% 70f 39+ ggt & o gFaw gt | gel T
Y AT F ST F TEet o 7 e F weer G 15-15 faw & @ srdanfis Great # s = # wfe fr
ST

FIUT T FATG FATGNF T T % 1T FATIT F T FT FITHTT TET FI7 & 97 G157 & al 21,947 #
TAF T HIE & [0 2 15 (@771 #1 ¢ & TI1777T Fez T Tt/

TIRelTEHTET & THTS B9 % a0 & hiee | Gel HT aTHT FHTel § 39 o & el Anr o Sirar sor &
T AT AN o ST TS ot TAT 7% SHTE! § e gel (et 300 o 7 wferraw Sar & sAmer 8|

FATTT I TE HT FAAE Gied 9% dtawan 300 AT i = o 1w aordtwwor s % el o &1
FTAATT GIET THT 378 o7 00 A0 ol % [anl i AT % forg T gt Jae & ey 1 T ST F3
e gehaTe g |

FATT TAT o TeAF T AW o forw 20 AT it a7 31 e 3+ gt & forw oft gwa givr | srefaae gt e
TR ST F % TR0 Gat & & # A} &7 S Thelt & Ferasra Ut 70T gt off Srusft a1 27 daay
Tl H FefATT Er T AT AIAT ¥ FErAT 67 ST |

FATT TT=TY F GO0 T3 & ZICT A HeaT AT 9% 7 7 TF F A A71g A afdresray sater & forg f&er
AT & FHTLTIOT Gat o o o TFa g |

F) AT TATT HT SRTer T o Forw g e e & a7 ST get STafy ToE O § ST o AR R

) UHT g AT & I, TAArT T A, AR AT W U ST 6 AT GG, [T TET TS 8,
F forT ghaTe g |

M) FAU Y FEATCHRTT AT ST TR FIET ATT ST, Fraorieas dar 71 Tt mrasttaes w7 & o
FreafEmme it enw o wiatge o g F o o aquttafy  Rafa ), =3 v srda =t 5
SLET I SR AT /AT SITUA |

7)o uF FeafEenes sEETh w ot % w9 § feea G srare a1 s ety & uw o gl |
TEer A U HiSE A gl AN T AAAT g | THT THT FAANT & TF FT GISA T AT AT T T
I I FTANTE T F3A X Ieg A7 T T AT hiee T el T AT AT § o FT g T |

Se wiasy Afdr & goram w2 £ srmia @ STt S 3 wew7 g o RreafEemeas v =it & w99y
# g wizrey Afdr & st ax o steem w0 S 2w o 9 =afe 9w gerdia & w7 9wt e e 3w
TR T AT |

9. A F IR T ST § AT ¥ 4 ¥ TP 97 T T # Grpe B A # AT 7 st F

TR T & ST a9, Wod, GEt i Get aa9 & gFaTs gil roreh for & Featd & 9 § JO=1 RE T T8 ghar
F Y S TF A T T TAAGITIEHIT W1 AT T ¢ | Eeatammers 39 9w 7 gat 309, wiasy [, dore s #1

AT Fomg], s o w5 Sgia T w9 ¥ #ra g )
10. giagmd

FAqa oo, @@ @ e G el gutsa aarly sEen & gwaw g e ReatEemes g
FHTRT FrTa & | 37 T 71 T Heafaemers grr srrfem(@ses) frar s

T FAITT 0 FIATAAT FIL ST GEAGT F gFaT g | & q0 a9 9 S oaT (et
i AUt wig) F o gHaTe g |

FATTT ST (HETT 9% TF TEAT, UF TRAN(AETEE) ¥ TF 977 (F37) F W gFars giv |
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AT 16
TH-FAIMS it a1 A TRefeuat, Feaaed o
{arfarfae fit gr<r 28(a); @fafer 4 (3))
(FTEFTE AR it i 11,12.2010 v i Sl &% 7 aqaie)

TH-FeATT FATATTHTE AT T F3

1.
2,

AT : FT TLRTE FIT THI-THT T ST

TETE T 977 et ¢ AT T G THA-F 9T i

st fareatammer a1 Rt s ST 7 U FHER) q9-Fedt & w9 § e BT ST €, SHe a6 qErege
AT ST [erote T wiaey fdysroremrt wtEer Mfaydem/srem (=1Eh)] grr entiea g s /e s
for 3 T-gerafa & =9 7 ot FRE T 72 gFaT o ST ofF % & 59 9E I¥ T e TRE T SRy T g |

TH-Fr FEreafEamea § @R [t % SE =@y $ 39 TRA & gt F Miher St 9w gu S
=T i g & forg ghar g |

TH-FAIA TF TL FTAATT T F3A4 TL AT AT FEAFTT & THT g T I8 Gied I8 e ° Feataemes
T (Fa) S Featammes TR ¥ e a9 T9E/aa IRE F qaw i & o amar wean/athw e weeft =

HT e # fore ghar g |

TH-FATT Ho 1T AT H S THAST T&T % (o1T AR T2 T ATAT Tl T F2 % o7 ghaTe gi |

TH-Ferat 5ter, e i foar B areht [Etsaa arEmht saa=em & gha g | S9% YEd T TR Feata=meag
FTT Setera(Ae) B S |

TH-FATT FTATAT 3T AT F = it 75 713 F Forw werw w12 fF e * ghaw gt | 3 g a1
990 ST AT (THETST TaT Higa) F o gFhaw g |

TH-FATT FT AT 92w e, U ahEw(Hevee) Y uF avn(Ees) F ff gwar g |

EER

F)  AH-FAIT Fesrad § 30 foAT i 7 9% 0 A9 gEr & oI gwarT giv | gl ToAF au AR H SAHawT &
Tl To S SIS F wee (R 15-15 fow & a1 sreanius fheat & s = § wfee i ot
FIUT I TH-FATIT FATET F T TG # T TH-FATIT F T8 FT FIHHIT TET 77 & TI9T FI5d & ar
21,497 % TAF [ A8 # [T 2 %% 397 #T a¢ & F1q777 #e2 #1 F107 1

) e SEEl F TH g U GH-5Aqd % hiee el ANTHT SHIE § T o & AefT wn o Srav
ST T3 39 9 a0 of S1S T2 el 97 7% SRl § afse gl fwarse 300 fam &t ferfaw e ¥ samar 1
Bl

M) HE-FATT 9T T FT FEAATE Gied T2 AfsFaq 300 BT e s frm 7u Feaiwor v % el ug #:7v
FTAATY GIET THT Ivg o7 07 309 et % (oAl ol FeAT % forg T gt aa & ey 1 T 97 F3 %
e ghaTe i |

q)  AH-FAIT TAT F TAF T AT & forw 20 oA i 73w T 9o aaq gt F o off gwaw giv 1 A g2,
TRTreT ST TR A O IO gl o ® § A AT ST qHAT ¢ T UHT TR0 g AT ST0AT v 2
FefATT GEt H T TeaAae gl o AT JTAT ¥ FErt it SO |

T) AT FH-FAAT FT SRTer 77 o Forw g o srar & a7 SvdET gt sty TeAE 99 § S § Ay g

) U Y ety % S, AT T A9, AT AT e U 47 i e givgmd, S ver T gy, F o
EHATLEAT |
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) TH-FATS I FA AR AT AT TR FT AT S, AT 947 47 et qrasti=es s & o
FreafEmme £ s o wiafgte o g & Frr o squieafa § Rafy §, =3 v s s@te # =@f '
AT AT HIAT ST |

W) o uF FReafEeres sHET A q9-geta & w9 § e Gt Smare a1 s gw-peat & 97 9% Agte ¥
TEe At AT S AT Gl AN B AAATT TR | THT THT TH-FAT & TF HT GISA T S 9 [ T8 I
T FTANTE TE FA T v AU T8 T I HiSe FT Gl AT A9 F1 H A 7 g g |

g2 wiasy [Afd & soram w2 £ sty @ STl e 3 7oy € @ RreafEemers v s % g9y 9 s
wiiarey fatfer # seft & o sierame 9 ™9 2% o 3¢ =9t~ qu-Faata & 9§ srae e o 3k wge 7 @
T |

7) AT U S g R § A T ¥ A n T Se-ger i % w7 e R S & A F s
TTAfF Mt & Aqeme 39, O, e 7 get a0 & gHars gl (o o 3 FH-Fqid & w7 § qe
gfF o 72 gFa 4 9T o9 % F T I TREUIEET TEAr SR v g | Eeatawe s 6w A
el 3a, wiaey fAfer, dord steram T FaATaem T, SEar ot 757 Stete w9 €9 ¥ F#ra

LTS 17
Forata Y Far f wiwtegat, Regaee ad

et it g7 28(=); "@fatyr 6(3)}
(FTFFTE afvw $t fwiw 11.12.2010 v qrra géT &% ¥ aqaifea)

FAT=E T T o FHTAHTA & (o0 w¥eft weft e o= fepr fro srosr et srraios gy 91 S
% fore weftvor BT ST oar g T TwE-awa 9% ReatEeers sare st i Rrerher s wrdws ahuw g
FIATT AT AATHTT H T S0 |

FAda & war £ Fegmua o 3+t & gft s ReatEemem F avr Fiv-aseee #u=a & oo fgiha
gt 2

FfY Feratea Y FAT0 TEETT T a7 R S SrsA/AeTT ¥ qEd £ T g7 ar s w49y it Feew vg od awa
THTT o T h Wt g7 Aigrente g |

Fatagts T% AT FerwteE w5 g fit Reren 9% weEEnt ohue g Fatha sate & age arw a9 S
AT & |

T o A o T B, Frees s, B arer e qetera smam s frges 2w w9 (TedEt
e AEd) F oI gFa™ g | s dT= =ar # UF TRAT/a(@TwT) & 9 ghar gl

FAToE, AT-AHTAT TTF o0 qH7-9877 9% Feafeameas grT FAaiha ggt, v, wiasy [fe ¢ s s&ia
ey (efimer 39fEe) % forg oft ghame givr |

R AT A e e o of=r wzreherr Y g & ghar g |

HEATSYT 18
fareq sy it Jar & yRwfeugt, Mdgaue o
{arfafagw i g 28(3); R 7(3))

(FrFFT afvae g AT 11.12.2010 Fr s i % & sgaif)

B s o= ad F FrEwe & forg "t st sra ww e B S S s aiee g smme
FEAFT & forg Faiwwor Bhar ST wear g o qwa-wwy 9% ReataEmes s v £ R s st
TRUE FTT AT AT AATHA | T S0 |
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2.

(if)
(iii)

o St it =ar Hif g ot a0 g gl S Eeataemes % 97 Ai-a%eme Faarat # o Faiha
gt

Tt e srfersry it Tar s F geyar Rl v Seen/ATer ® iR i w2 gr ar s aEr B ey vg o
AT AT o T h WAt g7 AfErermiRa gt |

gttt 7% AT A sfderT i gerata £ Rrarfert o e ahue gy Faiia sate o ager araw asr s
TFHAT & |

B srtert s e o faer B, fses o, R o e qutsra srame i fges 2<tie g
(Tt qfaem afgd) & e ghaw g | fBe atemrd s Faw § uw ahErErvEe)/am@esy) ot g
g

e srfereprt, Aiq-aserde T & o aag-wwy a7 Aeataerey g Matha ggr, v, wtesy @i @ s
AT Raens (i aafee) * oo oft gra gin

B srfarsmdt et i s foameT & i weTw 12 ) qiaem & ghare g |

FreATRer 20
T T g EEee) ffuaa. st R

{Fety RreafEemey sfafaw 2009 H g 28 Hr 37am=r (1) (1)}

(FrfT afvas g fRmiE 02.07.2011 & srRra aqe &% # sqwie)
sfids Te e
Tg AT T TN T THEa(EEres) ot 0 ue, vt dt, TRms TaT F3 Tl syearaer Fgr Sius |
Sifer ahug & St A & i, TR AT Frte eiw SRAr g et Rem-fden g atdenfEe grm
AT TAETET THA FTSETT TLATRT ZT |
AT ATEF 7= 2011 & AR[ R |
ary

FAreafEemem & i ohgaEdiee) frooaoad et s o= gt aot © a=3 i & g9 T et
FETAT FI T | A Sferd a9 | &F q8we g |

SHT TUTH T T0F F3 & o =gmaw sEter 10 38wy (5 9fem av) grit i sfdsray sater 16 swex (8 afars
FTERM |
TS AT FFT TF a9 S dHeey/ad v B o gwar g ate v Grnef S5t et g featta

AEALTFATA RN T F2 F A2l FrAry erar FFraes & adt g9 F F007 I17 377 FrEg/saAionT w7 T He
T TN IH AATE o ST THITH FET ARl TF THT | UHT JHE/a9 dater 1 ToEr & forw [ 72 st |

RIERI]

T TR H T=9r T o forw ue spvaredT fReft ot arear sreaene Mreataamry o By off =6m o 10+2 & oiem
AT 50% T T I g7 AR |

(ST ST/ ST & areeft & forw 5% & ge gih)

EEE]

Ft.uwer wer . Rt s o swarer MeaferRa s # srame 9% waw fee § € Bt s
Freafa=mey & wfafaew, 96 6 ey § FREs g ad et F sdafEeafE=mes s g ad o=
warer ateT, featammer gr faaifa shrer & srafSe it sSrosft i =7 sngm 9% afe g=fRewreh Srosft | s=er
ARET=T F ST T ST |

T TV 7 TUSE TS /A T TR AT Tk FATT T 7 FeAT 12 (10+2 Forew) wr g

FAEE ST, AR SIS i ae ToreET ot o wafam sreafdat & forw siw v wahme & a7 vt & oo
HYet T smweror e T et S geitet % feer-fAdert & s g
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5. Hret & ger

"1t FT et T 50 A7 FHeatramer & aifafis Ferat grr aques F a9 grit |
6. TRITH @47

) Freafeme vhraEdes) ftovauad, v § 5799 ararha st feen o) s )
T & 2, FrEmeft w1 w7, gt antta (wive She/aes w6 @ e 9 % @it F HAT
BT | ST AT 3T TotfFed FF T FT T5413 o7 aret 39w gy seartag o smow, aoités s s =7
T Ao 9 Freataamed & 3H 71 o= FFramr (Fremn) ¥ B s | et #57 sotted, aaited i qraer
AT AT T =TT 7 =79 23T S |

*HRIERTET T1UE g1 ToAT 6.1.2014 %7 1241 95 § 7 3541 12.7 % arefie gonfaa

TR TS G feqTh 19.9.2015 *7 1541 S § 57 36T 15.24 % arefie gontaa

gtfars aivoe & aqareT & T B FT ISR AT TLET AT ATAT T ST Teeeaer Rere et o
IS g AT/fAetia s seRrtora i STt

ERIEZIT)

e gl AT R AT IO AT F A AR(TEA) TeArha/A T qaTey 70w § o & forg arx g # oo s
FI /AT FAqR75% TatRafa A grft, mra & Bt § Matia srawetaa o ot it @qe s grm )
T, FATATE ATHAT H, THA FT ATereTan(SH) datera Fammreaer £ frartert o sfemaw 5% it sateata o F#t
AT F T AT TTAT AT 27 ST Ao ATt ZTeT T & |

5% Afar AT 10% 7 sHfRafa § FHT w1 &7 F3 % Forw w=xer &7 9 9ot sitferer & a1 gorafa w1 freher s
Thar & ST ot sifar grm

Farty, et off Bt £ gve &t vg = F aefts TR F 5 a7 ¥ 50% T wfdvw ¥ ge e w3 i smi
Tl & ST |

e ferT forers it % for ashiga fEentaat 1 sufRafy w1 fere &wew w2 % forw Rrewem g

SR —

e et w1 w7 dfere wrwen & o, wete arfesrY g aqeee wetea wr i olter g § 'R
g AT At gearsa (Ffraren) [EEmhe, Sfese, g TerEaHes, O THTEaHed, =] 9, fee
T, T, AATIF THEAT TATR] AT ST THwey T & qreEs o (AT qeaisd ar ST | Fefti=emeT
FIET AT TorFeas S @ Towt % forw siwt 1 e seatda e are g fatha B s

TATHA & TAT T2k & [0 d2 & fEAawor &7 Aoty q&ied w6 aregm Bam ST T 99wy % ey g
Tl A ATITETeT 1T "o AT ST |

ST A AT T 7 AT AT 2 A Fret & P st w5 frawor e g -

3 TETETE W T 2 HHATS TLEATU/FIIAT THIEHE ; 20 3%
THTEAHET/ZH T : 05 ¥
AT/ IS 2T/ TaFTe AT AT ; 10 II%

35 %
Iuteet & forT et T ST
75% TF : GIEEERE
76% & 80% TF : 13%
81% & 85% aF : 2 %
86% T 90% TF : 3%
91% & 95% TF : 4 3F

96% T 100% % ; 5 &=
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AT et Safaa forers gra Aammeer i v ateresran(@) & 1o adaer § srarise B smom)
e S % wrew o qter M w ash wt # g9y § Sy i At g1 i {2

Tz w1 et e Fron a1 aememor aR Rt (Searastt Jreer 5T qutde) & wreor fersu & T aew
F forw Sufeaa =€t g7 @ a7 watea Bwmr grn sfow smwes oie o 95 39 qeF § UF qAF WA FAR
ST

FE AT SO qHTeT T ® Fo4 ft armar g FHendt w7 et § =y 50% % A gt | Stow anes
T % o =mad St wier oft 50%8 |
FrwET afve g AT 06.01.2014 #1 wrnfSa 1241 dow § 7g £t 12.7 & e aqmifea

7ty vF Fendt SgifwaEere s § voas d 79 T 77 50% % ST F HeATHT (AT qoArn A7
Ao TWweT geatEd) 50% % AT eataee ‘| fbeg T 9% "I A A 9T I S oG gaqr ag "/ o
ST 36 SO oeaTIas e 27 % oA g 1

CEd g T I EN
75-100 4.50-6.00 ar TS (ATSEFEI=RT)
65-<75 3.90-<4.50 T T AW (FTE HE)
60-<65 3.60-<3.90 T T (FEe)
55-<60 3.30-<3.60 i v fadta (B1¢ =)
50-<55 3.00-<3.30 £l [ESIRNGEEY
00-<50 0.00-<3.00 T ERin

0.06 FT HE A tsherd IOMT TEt U= favg it TOET F2et 3 ForT oy B smos |

TSI & O [0 S arer s giaem (g F1E gore) 7 BEr 6w g4iia ane awg-a69T 9w
faraTTeTer FTeT ATeRgf T ST |

S AHE § AT

we AT & RTer T § agEd & o7 aT g g UF WHEET & USAEHT H gATH 50% I w giv Ferd
Tt o o9t Tt IRweT FT FT St 10 T S T 2w

*afe uw et auwer & Myatha aeawat 8§ 3 50% o F9 | Sl 26T g A1 U TSIEE § w9 ety wEar
g ar oo Mt Pentdat & arer smmdft aawes i e auves e e w@-FEnel F w1 8§ s e

(qTwT) ® S F forw el &F Sy | vt REntd F R e @ ww e arifa a8 i o
FATY, T Fara ATqT THTeT qRomT T =90 g % a7 F 4 SFanr e arer et gg Hew e

(Framduydmes) wrfdrpass o § | Tty TR wreet § weft i qeatE, T F @, S0 S S |

st et saRaf w9 g & wroor R i sfow aaees ot § e % e e /g1 are s A s et
TaeeT # etia areawat § & 50% o AfF 7 qqedivt g § Sve T AHEEL FIAT g ST St afarn v
i G & w7 & TR F T=iEg 9T § O 1= |41 R |

*FIARTET TR0 51T oo s 06/01/2014 1 ST 12407 a5 # |72 241 12.7 % i Fentaa

= emdtgrresrarrama R a7 et # Jiaw [ e d Fuifa goF w1 g w711 1w
FfamaaTey Tarsiht 3% gRawret £ wrermrh e B s 2 sy s w5t g )

AR g T LT-

Tty et s o ST gearaa & 9qE T8 g ar ag T =i g 15 fomt # fiaw et oo v
ST 3 % I God o g Saad % TFaT & |
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(i) TSR T 0 I g1 % T, Co AR ST T HeA R ZT (S0 U TR S 0T g o St |

(iii) FTE TIH GEATHT Y AL GEATHF 517 190 T S FT Fq% 20% & AT g7 a1 3T TRt Ty Geaiw® FHT it
SO ¥ 1T Geararant g1 o 10 St 3 S o Smame I Ihoms 43T fermsmeT |

10. ST TF qET

() FFACT AT ARt Sfow SEEeT e ¥ OTSTEA A ATTFRAHC A A R R AT S A AT ST
FHRTSTHATTHI AT AT T TTe HIga H AT eTgig (TeT arorma £ oo § BEemweff
FTT TS A GodTse o S 1 QmiHer BT S|

(=) e, STiEiTas T a/asTFaT § ST g T €, F1 Fataa Genf¥at & vy vfiga v, ua e a7 aut
& 1T T FA 9 ATEAT 10 ISRt H Arg T A AqAr gt | v et % o wre srennaaTes e
AT T Y ST

@ 7t ereT 7 it | qATE AT & A I AT St AT FATAT STATE g 0T | o ST & 9 § Sy 9
TS T AT FA T T I FTS AT FRAT SITURIT | | U T Aol 1 TEwri/asat, 3% qor f&fersar sam
T 2 T H Al forar stra | Aty vereft st o qam A wafsa ag) At & a7 S 9@ s A g o |
o ST

(=) Tft oft arserefT 1 AaTiees T, AT, T, fiee a9 % q9g ¥ giias v fiee a9 § qoTe i At
T T

11. =l o1 e g arear

() I AT 3 =t e frar s freatammersr TR sreamer e et g

() et w1 Tft et areawy, v, taueet Rt arr w2 3 vow Suwer ¥ oo ww y3er i aie ® 7 a6t &
T T FA B

* AR 900 g1 fodTh 06.01.2014 &7 sraviora 1241 ao & |e 35 12.7 % srefie Jontae

AT 22
Rreataemay & Eetear v saraT
(e freafaemery afefaem, 2009 & Sqg=-1l HramT 6 [1 (xxii), GHafer14(3T)]
(FrFEraiEet fRiF 02.07.2011 FremnRaagdssraga i)
1. i Te I
1.1 7 srearmeer Rreafaameay  Fenfiat & aqeme g7 s wgaru @i GeatEmmay & ot Bt o arr gem
1.2 Fg AT, AT T 2011 | TATA T 1] R |
2. g
2.1 FFATHA F TEq fAeatammed & FEerteal a7 d=sr ar=wor ¥ AT SHag ATHe gh

2.2 Feata=mem g TH-Twg 1 A B o et @i vw o Tt #r feataeem F FeEtiet g wEre
e o ST

(F) FEreatamme #7 yeas Eemeft sremee £ a9 W G T3t Tt 9% AT STagTe HAT AT ST T
(=) wr$ ot T, Franfn & oo arfve <har F aree” T sorar e 9 78} Srom)
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(1) s freet e wrfare g Sy R ST age 9= v 'y ® W

(=) s Fermeft o we=me 7= ST BT T 2, F° S EeatEwners a9 e ma e Teare a7 NS A ear
qIE FA T FIT AT IH STIAT TEATH T TN FLAT T ST AT TR FIT

(=.) 1 Tt afe werett Eemeft sreram STeft 7 o 9T Srar € a7 S Seee Frare i Srust

3. FqaTERAar

o & & e off 1 Srqemae AT /T ST

3.1 &Y, FTATAT, TEAHTAT, THNT, B & TG | VAT FoF o= srerfa gr

3.2 ferershi srera wrterTioat e St faer it qegamr F3A |

3.3 T W9 & AT W sraaT Eeataemery £ Froay wfatatert & 2 Bt oft T F7 F@r=m q9E T T Aagw

3.4 Thterr Fx 7 Frft off wobT #T FETTR AT WO Fagw
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2.2 o= feemteat & Bft e #eor o S § & Frdww gre T g1 9o a1 | e9d @ e o g, 39 o ag aate
T T ARt Y STt ok & 3 F T ° 9TET ) gl

2.3 5t fErEmeft S qur aerarer ® 9ot g # Freor srgEr et Rt sntatera/sentoT i w=he v % wrr =
FTAHH T AT T2l F2 qTC g 3% (o7 S0 TWweex / a9 %7 T q0weT / 99 Siua BFar o aar & ged o gatedg et &
TET ATFLTFATA T T FA il 3 [AATCHAT % AT H TH THT % T THEeT [ TG FH FTAEHT 60 AT BT T H Qrierer
SEEEIES I
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3. et Ft ger
T AT [ETT FTAFHH F Tgd Hiel o 5w e g
“TH.UE.: 50 (TAHTES ¥ AT F AT
» d1.u=.: 100 (TAEiEE & AT F ATE)
o THH T 50% e 5T TATE F et # sare ferernt % forw srfara s, 7t Sem forerw suerey T8 g € ar
7 #ftE FaT O et F T € STt qety e (e # aEieT g 5 5T T TR S 99T 8
4. yaer it wiwaT
4.1 zo Frdwg o Bt o srvereft =7 v Bk wom S 7§ g 1 STy 8 W ATy sirorsmhawarst Y O w9 arereft
FT R THEET | T T ST

4.2 TRl AWt =g & 9T § g T2 g A°4AT FRer § syEr FRer § A AT WA AR i W q9we /
Ereafemmem & witates siermar grr swa-aas 9% S Renfadernt & T8 & 59 F1EFT § 9 A i Squt & ST ;e
2l

4.3 it ft o svreff &1 = Fwrdww § ey & auta w20 & Sroett gty see e ReataEmes s Rl s

BreatEmmea/mrae & Bl s ptEfos arme § s ST ge o F:3ar v gn o qart S GeEntd 5 e
EreatEmmeas § w1 ff o s T #% o gr 7= gt s Bt s Reatemedis o s wma s v g a
=9 Freatammera & sreamas foreror wrwT & wALr & 9T g

4.4 T FTHT F dgd A A arer ws o} rvreff waw aranita sty o w o 1@ B i T w5 Teeme sreEr w2
AT ISR SF A5l H

5. waer & for srgar

5.1 seaTa fOreqr FTdwH | YT 8 Tear A €

T, T, AT A % srvatsa & araer § srereff F =79 50% it & A &t ue wherr st £t g7

.oz, wrET At F st & Arer ®§ sreweff 7 10+2+3 Ged ux Gt oft sy # wAvas i e sqaaw 50% A F
T IO AT

5.2 AST/ASTST, AT T & FFFART A greaniaa svatsiat #: Iu0 5.1 | Steated =q7aw sgar st § 5 gioera &
e & AT

5.3 TSI, ASTSAT, ST FoT fosharsr srvatsi & form off shet & smeeqor & fore O a9 gy Reataenay e ara &g
ST feerrfRger @Ry 2

6. a9 T WTHAT

6.1 faeafa=mer UF JIFEMF FATST & ATA TAF AFEHF T § A STHIGAT o TI9T 7 e At w2 St
FFTETHF FUST, T HIet T HEAT, T2l Tgid, Haiia ek e T TaTaT JSFIar & S

6.2 FTEAFHH | T 2 T FHEE 731 § o o s =wg Aeataemas £t aawmese 9w € i fram s |

6.3 TH FTAFH H T 3H I & AICTHS [T S ATl AT F SATHTT. AT [ALATHTAT FTT AT I ATAT TALT AT

FAT I FAEH 9T F wrer At # oot ve B o = areve g ey RreatEEme  wifatas ey F oy
& AT 9T 2T

serer TeT FEreatEamer # Fotargam et Fest § gt wax a% s it STy, #ee w1 et 39 de w7 51 w2
AT F=rTrarat 7 5T % AremT I% AT ST |

6.4 wataa SEHtEaTT Ft Metha S[e T9T v Faterg aearas et sater § Framr w7 97 #3792
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7. FEw FY G

7.1 Freata=mers v fwen sreamha #fee feew 1 e F39m ota % Bt 9y 2w  srsameer 7 geay A a8

frw w2t rmmeft 7 Frwe S 96 et a% T, Ak tous, snaT Af=ard, A Fwfous®, gt A ouT (Fere fHHTr
TE AT T 9rees), B a9 g | g Jur Jeus ey FTEwE FAT aTel A9 g1 AT ST sats
Frerer T S T A & areww ReafEemers & =it fHramr g ar Gl s R g FeEre S g €)1 Rt
T FRoT, FILe EFT AT AT B qreawar | Frawer R o @t 8

7.2 FFEHF TNUE FT SATHIGT TTH &I TC FHIE FT TISTHT TIT AN A A ATAT T6aT TF Fqaen 7 S0Er gaia
Ta=mer & 912 g ST/t o TR i ST

8. Il YHEL | S Ug Wi=fd

8.1 FTIFH § TAL A AT TeAF TF2mff F7 saeas sHo=TFmars Ff T FI4 9% TIH FHET HF gEad § FAan/ega §
TSt faa ST

8.2 Tt oft =it 1 fMeaferte orat & el &t st Ty § e e oSt AT S

F. T TAT AT TR/ TSI TANTCHF FTH T I FI & Torg T} Araerawmarait 1 92 FEar/F2t gl

T, T AT ¥ 79 T 77 50% TSERT § S0 g

8.3 7t Fre fErameff sulRata i Fh & Frwr, staar Maifa ar=rrT & 50% = wfdes & srefiot g & w1 w1 & el

THTET & AT T AT W AT g % AR ITAT SATAT € AT SH FTAFH F SH AHTEL HT G I FLAT T9T T9T FEFH 5
ST STFTETHF T H I HHE § T T A1 T |

8.4 Tt oft Frarreff it arer Tvwes & 99 % dStisd Tgl FhAT SITUSIT ST 9% S T F S Tger Aol HEET H IS Tgl
FIAT g1 a7 39 reawy § Fatva Bt & = 7 sreraa 7Y B ar

8.5 YT THTeT #iI AT ¥ uF dfaw [ty fMuifa g attmfa &t ol = /T 3 g amer it
TN/ T/ /it weor 7 i T8t gt

8.6 fasry wifeataat # fEemdt w1 fgiha [t o Bes 9Sfer i aqafta & s ot [ oo et £ 2939 oo
gt o % = fera oo oft sar w2 g

9. IqRefa

9.1 #re oY srva=ff et Y W=k % waa SiahE eaTha/AAwey & o § g aTell TaT § G294 7 97 T g srats
gerefT g srfarfeaat & <F T s TETE aat IR FA F qIA-A7T ST ISAEH H T q 7 75% sHiefa 7t i T g
9.2 watara FErammeaer it g F A 9% Fenew F 9 sutaty § #6177 5% T A% FT 9% § I 9g qrEr
AT BT AT IHF AT {IeT Tea1as o 37 T 2

oy =T et TS % ATES ¥, 99Tl AHEET § T & o 50% et T @9 37 9 F ®T H HAT ST (F90T 5
TTSTHAT % ATHA § 3 Y, 7 TISIFAL F ATHA § 4 T, JAT TH T 37771 (Fad. A1 20 57, 2011 ¢ vt aratas
gtvog £ G2 i ge HEAT 2.8)

9.3 farwmImeer AT HeTT & T i AT 9T Fouta Sty # w4 2 5% T Afaw £ ge 3w & T 7¢ e e are
FT % T Afermaw 10% T g7 et g (39 forg a=arastt arer Toqa F3 giv)

9.4 Tty Freft off Bt =1 sr=em 9.2 % 9.3 § &t T g it sgHiy TR & T qHEET & 50% T ATerw W AE &
ST

9.5 IR ¥ qstiga faentdat £ sutaty w1 fewre v w1 savartica sata fEvemes w1 g |

10. fAeie / AT 9w «AT

i Y et &1 fft off oo & e o et T ST g sraar e § Soa O R S @ 47 ag =y SieetT
e 9 AT Bl oft e S T ¥ SHeT / WA | ST AT ATIE o SqT & a7 SH I SwTEiiE 9 ° S "9uveT ¥

i Gt & =0 8§ T w3 a9 2R | 3wy & Bt B s ey @ Smaw 75% Sateeta £ araeaswar wr
TRT FHIAT T TAT FTAFH F1 st o et steeraw ar & @ w7 g (Reea/Aesm i safar o)
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11. (=T F3hAT T AT o

AT AHTEA F T JAT THAT F q0T 73T, gsiiwaor £ qfer g @fer v Fow ohfRaftat & s fit arodt arfe
Ereafemmem & wafaa aferfazat % qga g

12. TreqT & qXeT FT qTew

12.1 Tarear wa Ttear 7 /1w SIS g |

12.2 7% FTHAFH ST & et Fft s wToT & T+ i3 g qv f2ver ve T3 7 77w g A9 g

13. 90T TF g

13.1 9TSIHT & ZIT 9T Ak Geaiwd (SEad, e, g 14, Faa1 w1, T 7teqy, fies w714, T, aratas

YT AT T F AT H AT & T ST AT TTSTHH | LT Tt Frsr i qa e arraewrt & BfeEa saee
FIT S faemet #7 waa geaiwa T s

13.2 ToATH % Yo W & AesT 7 fEaor gete Bramem & a1 g FhaT STaem a9 3wy TS g & 9ge Frammerer
T 9 FIToe 36T ST |

13.3 ST T S7AAT AT AT 0 T TF TAT TMSHH & For <6t 7 Bt feargee gom;
THTET & o H 70T (ESE) © 60 3%
Tqaa A gearwd (CIA) : 40 &%

13.4 & TF F=47 77 T&AT ST TF TF T SAATF GeATHA FT A56AT (AT g

o 2T dwT : 208
o T T FA/ T AT L 053F
o FHATLAS O - 1080
o IufRerfa 053
403
*IqfRertar & forT siert %7 SFsrT

75 % o FH FHIT T ALl
76% T 80% : 1 &F
81% T 85% : 2 IF
86% T 90% : 3 AF
91% T 95% : 4 &%
96% T 100% : 5 ¥

13.5 ¥aq e qearhT sataa fOrers g Erammerer v Bemes % 9 & o e o B oo, Srammerer et
TTSIFRAT & T W Tqd A AF AT %0 AT 7 G A9 F 71w F q0e7 Fas w R smaaa aate
qearse Erammeaer aur Bemes % 9 £ g § watad e g G sroem Grammrerer weft aremwat F w9 § gaa
AARF Fearha 5 Dore S & wreaw & aer = w1 afva #39 (aei# 06.01.2014 7 s st gioe i 126
Fo HT HE TEAT THT 12.7 & TLTe F ATHN)

13.6 atx e Frameft Ffraha o o sy FEh s s avRafa % o (Feanft aeamEst awg % 9re) gq9q
AN Tearwa o S[Et et wfafafer & wrr 7)o urar g v, sw wfafater & oo gatem Gramr gro 9w & da o oft s
FTAT TIAT & TF AT & TLAT AT ¥ ST T T 2

13.7 | & od H ot ST ATAT AT T AT (2= g7 ArATrora T ST, 39 93eqr § Feraid g0 = Ties
CIEkakapkal
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13.8 9% g FoT ATC AT & AT § TLAT AT T ST, TAH FHTEL THEAT T AFEHF TG & T84 H qrarrora
T STt TAT gEY AHTET T AT TAW THREHE 9 F dF H rartor F Jrostt) = aw e Sy 7 5 a8we £t wher
TEL TR AU H FHT: T T T H AT 61 JT0IAT

13.9 ¥HTET & S | A A AT T 3 70 FF g ST 5 9edqw w5 o o 60% i 2 gt S w # o et
T ISR FAY AT ST

13.10 THET & oq § o0 ST aTett STt a3y (SEf § @R ) ST q1% 9% S TSt § T Ao 6
ST

13.11 e Sermmaet & vt & e, Mgt oier st a3 & qewra @ Fatha o5em sos s qu sty
T AFLIFATA FT T FIA T T TIAT 2 T ATAEUT B0 T F2 9% =l 1 a9 & o7 § <t S arefr e o
Foo B AqATT < TS |

13.12 Tt oft w1 % Towes & o # oft 9 Frelt e 9 do F o Gl i waa s geaies § wea 50% @
EIEEIREIRE]

13.13 THEET % 3 | AT ST AT THAT & TATAT H7 T qated Hama g gt B smom

13.14 o9 % Grf f@ere wred & ar § qeareer a97 T0e Fer § Faifa 787 B s a9 9% veas g Gemeft s
T AFITH/ TANTCEF TTSHH T 50% &F, S TeT 50% Ao (ATF ToaTeh < qHEe & 4q § 7 ST ATl 70e1 7)
e eafertea =g ey G 9 st 2 = O AT & a1 9 e G5 S99t S aReargE s 1 T )

IF I= fag F AT Aot
75-100 4.50-6.00 0 TFE
65-<75 3.90-<4.50 A+ Ig TUH
60-<65 3.60-<3.90 A T
55-<60 3.30-<3.60 B+ 37 o
50-<55 3.00-<3.30 B ESIE)
00-<50 0.00-<3.00 F it

T T favg &t T F % 1w 0.06 FT 3ore @n AT srovmiaenty 7ty frffo g feget s f 7ur smaegwarE
FIATAT 1T & AT ST g Tovg G901 7 S99 F2ar / aiatdd 3ar ST @ g

13.15 7t g et Gt Iuwe % fraifa 5 % 50% o w7 & et gr Srar g a7 Bt e § seft sufeafy #w gr
ST g a7 SH EEd 9HeeT % o § gra arent witer ¥ atia Rrentdat & vy oF Gemeff & v d su a9 o sl g
et & Srosth o Bt & oo w5 i s 9/gs e st 8 i STty | gurfy gerata un et &
oo fere oie (Ffraru/gues) it aqufa @ o € S sifaw amwer £ ofterm F abomw it s F 91E 9% 19 4
FFATT T B R qTHAT § T A AT S AR TR BT S

13.16 T3=ft I8we< & 50% ¥ @fers e § srqeiior g arer Grenfiat #1 s ot § s fafig femff & s 4
AT AT 2T

13.17 Swatsr arar #wre o Bremeff st Pt sy wdhen § sfafes saftafy o=t fro G G oft ot & 9w s o

H g AT T | ST a® A 9T AT 95 AT &, T Tgeft 9T AT g 0 7gl {1 Srosr| fEeedt & gt £
=TI e qw EEmeft g afSia sate geaiwT 9 ey s w7 R ST

13.18 =g ot Rt sroar afomy =it g & o= wma Bwt f sater & oftaw Mt qes s Feiha s o
THTET & A | g arelt TreT it 3% qiRast i i wir & o sraes w5 gwar g

13.19 AHATHT & AT -

() A% w12 =it Swex % & § g aTel TEe % GR0H F 6 g1 g AT a8 T S g o 15 e i smfer
st fratha srew e 30 e & forg smaes #:3 Tt )

(W) TR & 3 (e 99T qeaiwawal a7 TIaeaihahdl & Al FT e foram ST

@) T TIH FeATFAFAT T97 BT qearwaswar & S § 20% F AT F dq% § a7 3% At H AT qeArwmaawdr &
TR ST SATUAIT FAT T Gearwawatar g [0 T &t 7 = et w2 ahoms =it B smom)
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14, AT T TET a7

14.1 7 Fr=meft ST it e R/aTSTE T | 9T g A § Sve A9 ST H AT A F o7 TAH qHEET H qE9r o 7
AFT 10 T A ATAFaH FFT F S ATTFAT 4 TSEEEAT § Fae TF 91 AT 9 q99 996 e a9ee7 F Rt
Tt % =rer O aer 3 Y st & srosth ow Bentdat & g w5 oft serr /ae aer srafsra S i S
14.2 U FEnt¥at 1 aua d@wi/fdem & gaw am % o it atomy @ifte g 6 7 7 o ag # fiae et
T | SATSET FIAT R 9T THF-TH7T 9 i o ST w2 grm

14.3 7t Fremft =i § T grar § a7 I ST F3 & o S9% 9¢ g i & o S q97 e I F7E #:7
STHT T ¥ IH 7T I FTE AW FT (GFT ST [ERT/AE, I 7 RIREFT JaT #3799 39 T F 9¢ g0 Sl 9%
e 7Y BT st 7t Bremeff & et o e 7Y rar € ar S99 & /T g

14.4 FTFewar, TorFe, Wits 0T, Sios 7@ § 9T ST w7 e F agata B o S g geh

15. &= qriorsT ua f=ft we ST

15.1 9% FATEL AT FT TG [ T F9 9C el 7 59 969w & &% e o ardr e arr g
THFL(TT) | 9T I o Fery S

15.2 FTEHT F AW THEET 6T IF ATIOrRT § Tl THTT F 7 F20T7 ST o Refom/awa/3eT 3=, 7% ®d | st
#ee, I= fAegat 1 o (GPA), IR S 3 (WAM), =it 3re favg s (CGPA)TaT Iiwex & s} Tl & et
TR Tierd e (OWPM) ZerTT ST

15.3 TRer st & qferfeay wa Sty & yraemt & aqae Mt odt & dgd qated Fuw § =7 usphere =t
(@l.ue. € THLuE.) e i St v serer fEar s,

(F) T et srater § w57 A7 ISt FI0AT g, TSIHH T AT g7 T97 AF97F ~[FaH Hied dqerd 6 g,

(=) FeT § SALTF IqreATT T A Bl

@) reafaemers, givee sroram st H7 Tw Y a7 arhl AT v

(=) 3o Feg F1E o SATEATHF FaTe dted A7 g, 6

(=.) Tt & aga vt ser weft ordt /g FEAUEAT gt

16. ToreY ff et #7 5T FA F o<

FeATRY H T 7 qraemt F araeE, IREEE INue/AEEE IhuE F el quaresasy TRRgtat § qur g6t
Bremem a1 srat Tt s ot & sreem 9% fisidie £ saeasarst o gafaa e # sres B of o=
TEETT & Tag # et oft =i & TR 7 T Y BE #3 gU S g2 F 9Hd §, o9 TR F WAl § g & F HE
RrtE ® T st

1. HEFAE AHSA ST, T (o (FeHIT Femir rsata=ma)
[FEraTa=-111/4/39T./23/17]

CENTRAL UNIVERSITY OF KASHMIR
(A Central University established by an Act of Parliament)
NOTIFICATION
Srinagar, the 19th April, 2017

No. CUKmr/Admin/F.No.385/14/3522.—1t is notified that in exercise of powers vested with the Visitor (in
case of Statutes) & the Executive Council ( in case of 1* Ordinances) of the Central University of Kashmir under
Section-27 & 28 of the Central Universities Act 2009 respectively, the Central University of Kashmir has made
amendment to the Statute 10 (5) & framed Ordinances (Ordinance nos. 3,4, 5,7, 9, 12, 13, 14, 15, 16, 17, 18, 20, 22, 23,
24,26 & 29). As provided under Section-43 of Central Universities Act 2009, the above mentioned Statute & Ordinances
are hereby notified in the official Gazette of India.
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ORDINANCE 3

Assignment of Departments to the Schools of Studies

(As stipulated under Statute 15 (5) (a) of the Central Universities Act, 2009).
(Approved by the Executive Council at its second meeting held on 26.06.2010)

Schools Departments

School of Education 1. Department of Education

2. Department of Physical Education

3. Department of Special Education

4. Such other Departments as may be
established and assigned from time to time.

School of Languages Department of English

Department of Urdu

Department of Hindi

Department of Kashmiri

Department of Arabic

Department of Sanskrit

Department of Punjabi

Department of Linguistics

Department of Foreign Languages, and
. Such other Departments as may be

established and assigned from time to time.

R eI i

o

School of Social Sciences Department of Economics

Department of Politics and Governance
Department of History

Department of Social Work
Department of Anthropology
Department of Buddhist Studies,
Department of Religious Studies* and
Such other Departments as may be

established and assigned from time to time.

PN N HWNE

School of Physical & Chemical
Sciences

Department of Physics

Department of Chemistry

Department of Mathematics

Department of Nanoscience, and

Such other Departments as may be
established and assigned from time to time.

ApwhE

School of Life Sciences Department of Plant Sciences
Department of Animal Sciences
Department of Biotechnology
Department of Microbiology, and
Such other Departments as may be

established and assigned from time to time.

phwn =

School of Environmental
Sciences

=

Department of Environmental Sciences, and
Such other Departments as may be
established and assigned from time to time.

N

School of Business Studies Department of Management Studies
Department of Commerce
Department of Tourism Studies, and
Such other Departments as may be

established and assigned from time to time.

P@bE

School of Legal Studies 1. Department of Law, and
2. Such other Departments as may be

* Approved by H.E. the Visitor Refer MHRD Letter No. F.No. 10-6/2014-CU.1Il Dated 20.03.2015
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established and assigned from time to time.

School of Media Studies 1. Department of Convergent Journalism, and

2. Such other Departments as may be
established and assigned from time to time.

School of Performing Arts

=

Department of Music and Fine Arts, and
2. Such other Departments as may be
established and assigned from time to time.

School of Engineering &
Technology

=

Department of Information Technology, and
Such other Departments as may be
established and assigned from time to time.

N

School of Medical Sciences

Department of Medicine

Department of Dentistry

Department of Pharmacy

Department of Physiotherapy

Department of Nursing

Department of Human Genetics
Department of Medical Technology, and
Such other Departments as may be
established and assigned from time to time.

©N o pw P

1.1

1.2

1.3

2.1

2.2

2.3

2.4

2.5

2.6

ORDINANCE 4

Admission of Students to the University
{Sub — section (1) (a) of Section 28 of the Central Universities Act, 2009}

(Approved by the Executive Council at its second meeting held on 26.06.2010)
1. TITLE AND COMMENCEMENT

This Ordinance shall be called the Ordinance for the Admission of Students in the University
and shall be applicable to all the academic programmes unless otherwise stated

Subject to the overall control of the Academic Council, admission of students in the University
shall be administered by the concerned School Board.

This Ordinance shall come into force from the Academic Session 2010-2011.
2. ELIGIBILITY FOR ADMISSION

Without prejudice to the provisions of the Act and the Statutes, and other Rules of the
University, no student shall be eligible for admission to any programme of study in the
University unless he/she has passed the examination or examinations prescribed by the
University for admission to the concerned programme.

The policy of the Govt. of India and the guidelines of the UGC, regarding the reservation of
seats for candidates belonging to the Scheduled Castes, Scheduled Tribes, OBCs and also for
Differently abled candidates shall be implemented.

Foreign nationals either residing in India or abroad or Indian nationals residing abroad may be
admitted to a programme according to the policy guidelines laid down by the Government of
India/ statutory authorities of the University from time to time.

Admission of a candidate to any programme would be made only in its first semester. He/she
shall be promoted to the subsequent semesters of the programme after completing necessary
formalities as prescribed for each programme.

In exceptional cases lateral entry of a candidate, shall be considered for admission to a later
semester of any programme on the recommendations of the concerned School Board.

No Student shall ordinarily be admitted to more than one programme at a time unless
otherwise provided
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2.7

2.8

2.9

No candidate admitted to any programme shall undertake any employment before completing
the minimum residency period prescribed for a programme.

In-service candidates sponsored by their employers shall be considered for admission to a
programme only if they get study leave to fulfill residency requirements of the programme.

If a student admitted to any programme is found at any stage medically unfit, his / her
admission shall be cancelled after following the due process.

2.10 If at any time it is discovered that a candidate has made a false or incorrect

3.1

3.2

3-3

3.4

3-5

3.6

3-7

4.1

4.2

4.3

5.1

5.2

statement or other fraudulent means have been used for securing admission his/her name
shall be removed from the rolls of the University.

3. PROCEDURE FOR ADMISSION

Admission for every Programme shall be advertised in leading newspapers at the national level
and also in the University’s website.

Application for admission to the University shall be submitted to the Dean of the concerned
School in such a form as may be prescribed and within the last date fixed in respect of each
programme.

The applications so received shall be forwarded by the Dean to the Admission Committee of the
Schools / Departments concerned as may be constituted by the Vice-Chancellor.

The processing of admission in respect of each programme shall be completed by the
Admission Committee concerned as per prescribed procedure and the list of candidates
recommended for admission shall be forwarded to the Vice-Chancellor for approval.

The admission to every Programme shall be made on the basis of the Entrance test to be
conducted by the university as per a schedule to be notified for the purpose or through any such
criteria as mentioned in the Admission Rules of a particular programme or as decided by the
statutory bodies of the University. The Entrance Test shall be conducted at national level at the
designated centers to be decided by the University, depending upon the number of students
opting for a centre. The syllabus for the same shall ordinarily be devised by a committee to be
formed by the Vice Chancellor and the paper set by expert (s) in the field.

Admission to the programmes leading to the Degree of Master of Philosophy (M Phil) and
Doctor of Philosophy (Ph D) shall be governed by the concerned Ordinance.

A candidate shall be admitted to a programme on his / her enrollment as a student of the
University after paying the fee prescribed by the University.

4. DURATION

The minimum and maximum duration for the programmes offered by the University shall be
prescribed by the Academic Council

In respect of candidates who had discontinued for a valid reason and are readmitted to the
programme by the School, the period for which such candidates had discontinued shall not be
counted while calculating the maximum period of a programme.

A semester / year may be declared a zero semester / year in case of a student who could not
continue with a programme during that period due to illness and hospitalization or due to
accepting a foreign scholarship/ fellowship subject to the fulfillment of requirements as laid
down by the relevant rules. Such zero semester /year shall not be counted for calculation of the
duration of the programme in case of such a student.

5. NUMBER OF SEATS

The number of seats in each of the Masters and Bachelors Degree Programmes shall be thirty

(30)

and fifty (50) respectively or as approved by the Academic Council from time to time.

In respect of Master of Philosophy (M Phil) and Doctor of Philosophy (Ph D) Programmes the
student intake in each Department/Centre shall be regulated as per the availability of research
SuUpervisors.

6. POWER TO REMOVE ANY DIFFICULTY

Notwithstanding what is contained in the Ordinance, the Chairperson, Academic Council
/Executive Council may in exceptional circumstances and on the recommendations of the
School Board concerned or an appropriate Committee as well as on the merits of each
individual case consider, for reasons to be recorded, relaxation of any of the provisions except
those prescribing CGPA requirements.
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ORDINANCE 5
Master’s Degree Programme
{Sub — section (1) (b) of Section 28 of the Central Universities Act, 2009}
(Approved by the Executive Council at its second meeting held on 26.06.2010)

1. TITLE AND COMMENCEMENT

1.2

1.3

2.1

2.2

2.3

4.2

4.3

4.4

4.5

5.2

5-3

This Ordinance shall be called the Ordinance for the award of the Postgraduate Degree Programmes,
hereinafter referred as the Programme, and shall be applicable to all the Masters Degree
programmes unless otherwise stated.

Subject to the overall control of the Academic Council, the programme shall be administered by the
concerned School Board.

This Ordinance shall come into force from the Academic Session 2010-2011.
DURATION

*Unless otherwise provided in the statutes governing a Masters programme the minimum duration
for completion of each Master’s Degree Programme shall be 04 semesters (2 Academic Years) and
the maximum duration 10 semesters (5 Academic Years).

**In respect of candidates who had discontinued for a valid reason and are readmitted to the
programme by the School, the period for which such candidates had discontinued shall not be
counted while calculating the period of five years prescribed in clause 2.1.

A semester / year may be declared a zero semester / year in case of a student who could not continue
with the programme during that period due to illness and hospitalization or due to accepting a
foreign scholarship/ fellowship subject to the fulfilment of requirements as laid down by the
relevant rules. Such zero semester /year shall not be counted for calculation of the duration of the
programme in case of such a student.

NUMBER OF SEATS

**The number of the seats shall be as approved by the statutory bodies of University from time to
time.

. ADMISSION CRITERIA

Admission of a candidate to the programme should be made only in its first semester. He/she shall
be promoted to the subsequent semesters of the programme after completing necessary formalities
as specified under clause 8.

Foreign nationals either residing in India or abroad or Indian nationals residing abroad may be
admitted to this programme according to the policy guidelines laid down by the Government of
India/ statutory authorities of the University from time to time.

No candidate shall be eligible for admission to the Programme if he/she is already registered for any
full time Programme of this University or any other University/Institute.

No candidate admitted to this programme shall undertake any employment or join any other course
of study before completing the minimum residency period.

The University may consider launching of Integrated UG-PG Programme (with exit option after UG
programme).

. ELIGIBILITY FOR ADMISSION

*A candidate shall be eligible for admission to the programme in any discipline provided he/she has
qualified for the award of Bachelors Degree under 10+2+3 pattern in the concerned subject or in an
allied subject (to be determined by the School Board) of any recognized University or a degree
recognized by the University for this purpose with a minimum of 50% marks or its equivalent on
Grading scale of respective Universities or as approved by the statutory bodies of the University.

For SC/ST, Physically Handicapped & Visually Challenged candidates a concession of 5 percent of
marks shall be given in the minimum eligibility marks.

The policy of the Govt. of India and the guidelines of the UGC, regarding the reservation of seats for
candidates belonging to the Scheduled Castes, Scheduled Tribes, OBCs and also for Differently-
abled candidates shall be implemented.

* Amended by the Executive Council vide item EC 12.7 at its 12" meeting held on 06.01.2014

** Amended by the Executive Council vide item EC 15.24 at its 15" meeting held on 19.09.2015
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6. PROCEDURE FOR ADMISSION

As per an Academic Calendar the University shall invite applications from the eligible candidates for
admission to the Programme in each academic session, giving details regarding the academic
calendar, number of seats available, eligibility criteria, prescribed fees etc.

Admission for the Programme shall be advertised in leading newspapers at the national level and
also in the University’s website.

The admission to the Programme shall be made on the basis of the Entrance test to be conducted by
the university as per a schedule to be notified for the purpose or through any such criteria as
mentioned in the Admission Rules of a particular programme or as decided by the statutory bodies
of the University. The Entrance Test shall be conducted at national level at the designated centres to
be decided by the University, depending upon the number of students opting for a centre.

The selected candidate shall submit the prescribed fee and other relevant documents to the
Department concerned within the stipulated time.

7. PROGRAMME STRUCTURE

University shall follow a Choice Based Credit System (CBCS) in all its Masters Programmes. During
the programme a student shall have to take Core, Elective, Supportive (soft and life skill) and Social
Orientation Courses subject to a minimum of 80 credits unless otherwise stated in the Ordinances of
any particular programme. Whereas the Core and Elective Courses will be offered in the Department
offering the Programme, the Supportive and Social Orientation Courses may be offered either in the
same or other Department(s) of the University. Students may be offered choice in Elective,
Supportive and Social Orientation courses.

Subject to the approval of the Academic Council, the syllabus for the courses and the methodology
and instructional designs to be used shall be prepared/prescribed and published by the respective
School Boards.

REGISTRATION AND PROMOTION TO THE NEXT SEMESTER

. Every student admitted to the programme shall get registered at the beginning of the 15t semester of

the programme in the Department/School by completing the necessary formalities;
A student shall be promoted and permitted to get registered in the next semester provided he/she:
[.  Fulfils the requirements of continuous internal assessment/project/practical work
II. Passes at least 50% of courses in the semester concerned
III. Puts in required attendance in each course/semester as provided in clause 9.1
A student found not eligible to appear in the End- Semester Examination of a Semester of the
programme due to shortage of attendance or those who fail in more than 50% of the prescribed
courses in any Semester shall be required to repeat and take readmission in respective semester of
the programme in the following academic year*.
A student shall not be permitted to register himself/herself in a subsequent semester of a
programme unless he/she has been a registered student of the immediate earlier semester and has
pursued the course of that semester as a regular student;
In each semester, a last date shall be fixed and notified in the beginning of the semester after which
admissions/re-admissions/promotion/registration shall not be ordinarily made;
Under special circumstances, the students may be allowed late registration by a specified date, by
paying a late fee fixed for the purpose, along with the prescribed fees.

9. ATTENDANCE

A candidate to be eligible to appear in the internal continuous assessment/end semester
examination of a course or a complete semester shall have to put in a minimum of 75% attendance
in that course/semester in addition to satisfying all other relevant conditions laid down in the
Regulations.

The Dean of School, on the recommendation of the HOD concerned, shall condone the shortage of
attendance to a maximum of 5% if the claim is justified and supported by valid documents.

* In case of odd number of courses, 50% should be interpreted as the next higher number (i.e., 3 in case of 5
courses, 4 in case of 7 courses and so on) for promotion to the next semester.
— Ref Item No.2.8 Second meeting of the Academic Council held on June 20, 2011.
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The Vice Chancellor, on the recommendation of the HOD and Dean of the Faculty shall condone
shortage beyond 5% but only up to 10% for valid reasons (to be supported by documentary
evidence).

*However, no student shall be allowed to avail of the concession provided under Clause 9.2 & 9.3 in
more than 50% of the total semesters of the programme.

*The teacher concerned shall be responsible for maintaining the record of attendance of the
students registered for the course.

SUSPENSION/WITHDRAWAL

*A student suspended or debarred from attending the classes due to any reason, whatsoever, or
having withdrawn from a semester/year on medical grounds or for any other cogent reason, shall
have to seek re-admission in the appropriate semester in the next academic session as a regular
student. Such students shall have to meet the requirement of 75% attendance in each course in a
semester and shall have to complete the programme within its maximum time limit as specified in
the Regulations (period of suspension/rustication included).

FEES TO BE PAID

The amount and mode of payment of fees payable at the time of admission, registration during
subsequent semesters and at the time of examination and refund of fee under special circumstances
will be governed by the relevant Ordinances of the University in this regard.

MEDIUM OF INSTRUCTION AND EXAMINATION

12.1 The language for the instruction and examination shall be English.

12.2 In cases where the programme pertains to any language other than English, the

instruction and examination could be in that language.

13. EXAMINATION AND EVALUATION

13.1 A student shall be continuously evaluated for his/her academic performance in a course through

13.2

13.3

13.4

Continuous Internal Assessment (tutorials, practicals, home assignments, class assignment, term
papers, field work, Seminars, Periodical Tests) and the End-Semester Examination, as prescribed in
the examination scheme of the respective course and duly approved by the authority concerned.

The distribution of weightage for each component of assessment shall be decided by the School
Board concerned and announced by the Head of the Department before the start of the semester.

Unless provided otherwise the marks distribution for each course shall be as under;
End Semester Examination (ESE) : 60 Marks
Continuous Internal Assessment (CIA) : 40 Marks

Unless provided otherwise the breakup of Continuous Internal Assessment shall be as below:

Best of 2 tests out of 3 : 20 Marks
Attendance* : 05 Marks
Assignments/Term paper : 05 Marks
Seminars/Presentations : 10 Marks

40 Marks
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*Marks break-up for Attendance

Below 75 % : No marks
76% to 80% : 1mark
81% to 85% : 2marks
86% to 90% : 3 marks
91% to 95% 1 4 marks
96% t0 100% : 5 marks

The continuous internal assessment shall be conducted by the teacher concerned under the overall
supervision of the HOD and Dean of the School. The Head of the Department shall report the award
list of CIA in respect of all courses to the Controller of Examination through the Dean.

In case of a student who could not appear in any of the components of the CIA due to medical
reasons or for extraordinary circumstances(supported by documentary evidence), a separate
examination in that component may be arranged by the Department concerned before the end
semester examination.

The end semester examination shall be organised by the Controller of Examination, with the
evaluation to be undertaken by the examiners to be appointed by the Vice Chancellor.

There shall be four End Semester Examinations, first semester examination at the middle of the first
academic year and the second semester examination at the end of the first academic year. Similarly
the third and fourth semester examinations will be held at the middle and the end of the second
academic year respectively.

There shall be one End semester examination of 3 hours duration carrying 60% of Marks in each
course covering the entire syllabus prescribed for the course.

End Semester Practical Examinations (wherever applicable) shall ordinarily be held before the
theory examinations.

A student shall be permitted to appear in the End-semester examination as per the Conduct of
Examination Rules after filling up the prescribed examination form, payment of the prescribed
Examination Fee, satisfying the attendance requirement and fulfilling other eligibility criteria.

To be eligible to appear in the End Semester Examination of a course the student shall have to clear
the CIA with a minimum of 50% marks.

The question paper pattern of End Semester Examination shall be prescribed by the School
concerned.

Unless prescribed in the Regulation and Scheme of examination of a particular programme a
candidate shall be deemed to have completed his/her courses successfully if he/she obtains at least
50% marks in each of the theory / practical course, and 50% marks in aggregate (Internal
Assessment and End-semester evaluation) or ‘B’ Grade, measured on the following six point scale®.

Letter
Marks Grade Point | Grade Class
75-100 | 4.50-6.00 O Outstanding
65-<75 [3.90-<450 |[A+ High First
60-<65 | 3.60-<3.90 A First
55-<60 |3.30-<3.60 |B+ High Second
50-<55 | 3.00-<3.30 B Second
00-<50 | 0.00-<3.00 F Fail

The multiplication factor of 0.06 shall be applied in calculating the exact Grade Point.

*If a student fails in less than 50 % of prescribed courses of a semester or falls short of
attendance in a course he/she shall be allowed to appear in that course(s) as ex-student during the
End-Semester Examination of the corresponding semester with the regular students. No
separate/supplementary examination shall be arranged for such students. However, the Vice
Chancellor may authorize special examination (CIA/ESE) for students who have total of up to 4
backlogs after the declaration of last semester result. The marks of all internal assessment as
applicable shall however, be carried forward in such cases.
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13.16  Students failing in more than 50% of the courses in a semester shall have to seek

13.17

13.18

readmission in the appropriate semester as a regular student.

*A student with a backlog can repeat End Semester Examinations of a course for a maximum of
three chances, excluding the 1st appearance, in the subsequent regular End Semester
Examinations without putting in any additional attendance. The internal assessments marks
obtained by the student shall be carried over for declaring the result.

*A student after declaration of his/her results can request for providing of photocopies of answer
sheets of End Semester Examinations within a period of 7 days on the prescribed format and on
payment of prescribed fees.

* Amended by the Executive Council vide item EC 12.7. at jts12™ meeting held on 06.01.2014

13.19 *Provisions for reevaluation-:

14.1

14.2

14.3

14.4

(a) In case a student is not satisfied with the End Semester evaluation, he/she can apply for
reevaluation on payment of prescribed fee within a period of 15 days after the declaration of the
results.

(b) After the award of reevaluation is received, average of the scores given by the evaluator and the
reevaluator shall be taken.

(¢) In case the difference of marks given by the 1st evaluator and the 2nd evaluator is more than
20%, the answer script will be sent to the 3rd evaluator for evaluation and the result shall be
compiled by taking average of marks of all the three evaluators.

14. APPEARANCE FORIMPROVEMENT

*Students who have passed in a theory course / courses shall be allowed to repeat a maximum of 4
courses only once in order to improve his/her marks, within a maximum period of 10 semesters
from his/her admission to the first semester along with regular students of either odd or even
semesters. No separate/supplementary examination would be arranged for such students.

Such students shall have to apply for marks/division improvement within one month of declaration
of the final result in a prescribed form and pay the fees prescribed from time to time.

If the candidate improves his marks, then his improved marks shall be taken into account for
working out his revised award and a revised grade card shall be issued to him/her on the surrender
of the earlier grade card. Such improved marks will not be counted for the award of Prizes / Medals,
Rank and Distinction. If the candidate does not show improvement in the marks, his/her previous
marks will continue to be taken into account.

No candidate will be allowed to improve marks in the Practical, Project, Viva-voce, Field work.

15. AWARD OF MARKS-SHEET & DEGREES

15.1  On successful Completion of each semester examination, the student shall be awarded marks for that

15.2

15.3

15.4
(1)

semester indicating simultaneously the marks obtained in the previous semester(s).
The Marks-Sheet of last semester of the Programme shall indicate the consolidated marks of all the
semesters, along with the Division/Class/ letter Grade, the credits earned for each course, Grade
Point Average (GPA), Weighted Average Marks (WAM), Cumulative Grade Point Average (CGPA)
and Overall Weighted Percentage Marks (OWPM) of all the courses of a semester.
The Successful candidates shall be admitted to and conferred upon the Masters Degree in the
respective subject as per provisions of the Act and Statutes provided he/she has:

Registered, undergone and earned the required minimum number of credits  within the
stipulated time;

Put in the required attendance;

No dues to the University, Hostel or Library outstanding;

No disciplinary action pending against him/her

Fulfilled such other conditions as prescribed under rules
**The student shall be eligible for issuance of Rank Certificate/Merit Certificate subject to the
fulfillment of following conditions :
The student shall have passed all the courses in a programme without any break.
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(i1)

The student shall have passed each paper in first attempt

(iii) No disciplinary action has been initiated against the student.

17.

1.

2.

3.1
3.2
3.3

4.1

4.2

4.3

4.4

4.5

16. POWER TO REMOVE ANY DIFFICULTY
Notwithstanding what is contained in the Ordinance, Chairperson, Academic Council /Executive
Council may in exceptional circumstances and on the recommendations of the School Board
concerned or an appropriate Committee on the merits of each individual case consider, and for
reasons to be recorded, relaxation of any of the provisions except those prescribing CGPA
requirements.

* Amended by the Executive Council vide item EC 12.7. at jts12™ meeting held on 06.01.2014

* Amended by the Executive Council vide item EC 15.21. at its 15" meeting held on 19.09.2015

**If a candidate has sought or is seeking admission to an academic/professional institution or is
seeking employment in or outside the state on the basis of an examination taken by him from this
University, his result may be communicated by the Controller of Examination confidentially to the
Head of that institution before the declaration of the result of the said examination on payment of
prescribed fee by the applicant. The said fee as decided by the Vice chancellor from time to time
shall be payable by the applicant separately for each institution/appointing authority to which the
result is to be communicated

** Amended by the Executive Council vide item EC 15.30. at its 15" meeting held on 19.09.2015

ORDINANCE NO. 7
Fees Payable by the Students of the University

{Sub — section (1) (e) of Section 28 of the Central Universities Act, 2009}
(Approved by the Executive Council at its 274 meeting held on 26.06.2010)

The Executive Council on the recommendations of the Academic Council shall, from time to time
prescribe the fees payable by students of the University**.
Students admitted to various programmes of study shall pay the fees as prescribed.
3. Due date and mode of payment:
The students shall deposit fees as prescribed by the University from time to time.
Fees shall be paid on or before the date fixed by the University.
The mode of payment of fee (Cash/DD/Cheque/IPO/e-payment) will be prescribed by the
University from time to time and will be notified in the admission notification.
4 Delay or default in payment:
Except in case of first semester of an academic programme, where no delay in payment of fee will be
allowed, fine will be imposed on delayed payment of fee as follows:
i. 15% of the fees for the first 10 days after the due date.
ii. 25% of the fees for the next 10 days
iii. 50% of the fees for the next 10 days.
The Vice-Chancellor or any other officer to whom this power has been delegated may on the
recommendations of the Dean of the School concerned, relax any of the conditions for delayed
payment of fees in special cases provided the student concerned submits a written application
statingRs the reasons for late payment of fee. Such applications should be submitted well ahead of
the due dates, so that a decision may be taken and communicated to the students concerned on
time.
Names of the defaulters shall be removed from the rolls of the University after the expiry of one
month of the last day of payment of fee as originally fixed.
A student whose name has been struck off from rolls of the University may be re-admitted by the
Vice-Chancellor on the recommendations of the Dean of the School concerned and on payment of
arrears of fees in full and other dues, together with a re-admission fee as fixed by the University.
Whenever a student proposes to withdraw from the University, he shall submit an application to
the Dean of the School concerned through the Head of the Department/Centre intimating the date
of his/her withdrawal. If he fails to do so, his/her name shall continue to be kept on the rolls of the
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University for maximum period of one month following the month up to which he has paid the
fees. He shall also be required to pay all fees/charges that may fall due during this period.

5. ‘Visually challenged students with serious impairment’ exempted:

‘Visually challenged students with serious impairment’ shall be exempted from payment of
all the tuition fees.

6. Concession in fee:

6.1 The Dean of the School, on the recommendations of a Committee consisting of the
following, shall grant free-ships up to the percentage which may be prescribed by the
University Grants Commission.

i. Dean — Chairman
ii. Three Heads of Department/Centres nominated by the Vice Chancellor.
iii. Three students of the Department/Centre concerned nominated by the Vice-Chancellor.
6.2  If the number of applicants for free-ships is more than the number of free- ships available, the
committee referred to in sub-clause (1) may recommend half free-ships to some of the applicants so
that the total of free-ships does not exceed the prescribed percentage.

** Amended by the Executive Council vide item EC 4.12 at its 4" meeting held on 02.07.2011

6.3 Applications for concession in fees shall be submitted on the prescribed form to the Dean of the
School concerned through the Head of the Department/Centre by such dates as may be specified by
the Dean. Applications received after that date shall not ordinarily be entertained.

6.4  The following factors shall be taken into account while making recommendations on the
applications of students for grant of free-ships:

L. Academic record of the student;

ii. His/her progress in studies in the case of renewal of free-ships;
iii.  His/her financial position; and
iv.  Any other factor, which shall also be recorded.

6.5  Free-ships granted during the academic year/semester shall not be renewed automatically in the
following year/semester. The Students in need of such concession shall submit fresh applications
every year/semester, which shall be considered along with new applications received.

6.6 A free ship granted to a student may be cancelled if his/her conduct or progress in studies is found
to be unsatisfactory or if his/her financial condition improves and no longer justifies such
concession.

6.7  Fees concession for SC/ST and any other category of students shall be applicable as per Govt. of
India directives.

=7. Refund of fees, security deposit etc.:

7.1 Security deposit is refundable, on an application from the student on his/her leaving the University,
after deducting all dues, fines and other claims against him.

7.2 If any student does not claim the refund of any amount lying to his/her credit within two calendar
years of his/her leaving the University, it shall be considered to have been donated by him to the
Students’ Aid Fund. The period of two years shall be reckoned from the date of announcement of the
result of the examination taken by the student or the date from which his/her name is struck off
from the rolls of the University.

7.3 If, after having paid the fees, a candidate desires his/her admission to be cancelled, he/she shall be
refunded all fees and deposits except Tuition fee of one month and Admission Fee in full (subject to
a maximum deduction of Rs.1000/-), provided his/her application for withdrawal is received by the
Registrar not later than five clear days after the commencement of the academic session concerned
or within fifteen clear days after the completion of admission whichever is later.***

7.4 1If, after having paid his/her fees a candidate does not join the University, only the Sports Fee and
Security Deposit shall be refunded to him/her, provided his/her application for withdrawal is
received by the Registrar not later than 30 clear days after the commencement of the class work.**
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Application for withdrawal received after the expiry of 30 days from the commencement of the
academic session would entitle a student for the refund of Security Deposit only.***

7.6 If a Student owes any money to the University on account of any damage he may have caused to the

10.

11.

University property, it shall be, along with outstanding Tuition Fee and fines, if any deducted from
the Security Deposit due to him.

Students shall not be issued Hall Tickets or allowed to appear at the Examinations unless they have
cleared their dues and paid the examination fee.

Fees for re-checking Examination results:

Fee of Rs 50 per answer script will be charged for re-checking. The fees shall be refunded to the
candidate if on re-checking the results, any error or omission is discovered in the results notified by
the University.

*** Amended by the Executive Council vide item EC 6.5 at its 6" meeting held on 22.04.2012

** Amended by the Executive Council vide item EC 15.24 at jts156" meeting held on 19.09.2015

Fees for the supply of Statement of Marks:

10.1 Every candidate shall pay along with the examination fee, a fee as fixed by the
University for the supply of statement of marks for each examination.

10.2 The statement of marks shall be sent to the candidates through the Head of the
Department/Centre concerned.

10.3 Duplicate copies of Statement of Marks shall be supplied on payment of Rs 100 as fee for each
statement of marks.

Fees for issuing transfer, provisional and other certificates:

11.1 The following shall be the fees for issuing Transfer/Provisional and other Certificates and for

duplicate copies thereof.

a. | Transfer Certificate Rs. 100
Duplicate copy of the Transfer Certificate Rs. 50
b. | Provisional Certificate of having passed an examination | Rs100
of the University
Duplicate copy of the above Rs 50
c. | Degree Certificate (In-Person) Rs 500
Degree Certificate (In-absentia) Rs 200
Duplicate copy of Degree Rs 200
d. | Bonafide Certificate Rs 50

11.2 A student or candidate, who wishes to add or to alter his/her name as originally recorded in
the University Registers shall pay fee of Rs 500. Such addition or alteration shall be made to
his/her original name as alias in the University Enrollment Register after he has fulfilled the
necessary formalities laid down for the purpose.

11.3 A student who applies for alteration of the record of his/her date of birth as entered in the

University Registers shall pay Rs 200 and also shall satisfy other conditions laid down by the
University.

ORDINANCE 9

Constitution, Powers and Functions etc of the School Board

{Statute 15(3) & (4) of the Central Universities Act, 2009}
(Approved by the Executive Council at its second meeting held on 26.06.2010)

Constitution of School Board:

(1) Each School Board shall consist of the following members:
(1) Dean of the School who shall be the Chairman (Ex-officio);
(ii) Heads of the Departments in the School (Ex-officio):
(iii) All Professors in the School;
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(iv) One Associate Professor and one Assistant Professor by rotation according to seniority from
each Department in the School;

(v) One expert for each Department of the School not connected with the University having special
knowledge of the subject or subjects concerned nominated by the Academic Council, provided that
the number of members to be nominated to each of the School of Studies of single department
schools under this sub clause shall be two.

(vi) **Two technical/ Industrial experts wherever applicable, not connected with the University
nominated by the Vice-Chancellor on the recommendations of Deans.

(2) The term of the Office of the members other than ex-officio members shall be of

three years and they shall be eligible for renomination.

Powers and Functions:

(1)

(i)

(i11)
(iv)
v)

(vi)
(vii)

(viii)

(ix)
(x)
(x1)
(xii)
(xiii)
(xiv)

(xv)
(xvi)
(xvii)

(xviii)
(xix)

To consider schemes for the advancement of the standards of teaching and research, and to
submit such proposals to the Academic Council;

To recommend the programmes of study;

*To endorse the names of the examiners and moderators to the Academic Council;

To consider and recommend to the Academic Council, the M.Phil. / Ph.D. programmes of
candidates in the School;

To appoint Supervisors for students enrolled for M.Phil./Ph.D. Programmes on the
recommendation of the Department /Centre of the school concerned;

To consider applications for admission to the programmes of research leading to M. Phil./ Ph.
D. Degrees;

To co-ordinate the time-tables of the Department of the School;

To appoint committees to organize the teaching and research work in subjects or areas which are
of interest to more than one Department or School, or which do not fall within the spheres of any
Department or School, and to supervise the work of such Committees. The composition, powers
and functions of such Committees shall be prescribed by the regulations;

To frame general rules/mode for the evaluation of Continuous Internal Assessment;

To consider and act on proposals regarding the welfare of the students of the School;

To recommend to the Academic Council the panel of examiners for the evaluation of thesis
submitted by the candidates for research degrees;

To recommend the award of University Research Scholarships;

To consider and recommend applications for any kind of admissible leave for academic purpose;

To recommend to the Academic Council the creation and abolition of teaching posts after
considering proposals received from Department/Centre of the School.

To promote research within the School and to submit reports on research to the Academic
Council;

To consider and to make such recommendation to the Academic Council on any matter
pertaining to its sphere of work;

To delegate to the Dean, such general or specific powers as may be decided by the Board from
time to time;

To constitute committees to consider any matter pertaining to its sphere of work;

To perform all other functions which may be prescribed by the Act, the Statutes or the
Ordinances, and to consider all such matters as may be referred to it by the Academic Council or
the Vice- Chancellor.

* Amended by the Executive Council vide item EC 12.7. at jts12™ meeting held on 06.01.2014

** Amended by the Executive Council vide item EC 15.25 at its 15" meeting held on 19.09.2015

Meetings of the Board:

(1)
(i1)

Meetings of a School Board shall either be ordinary or special.
Ordinarily meetings shall be held at least once in a Semester.
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(iii))  Special meetings may be called by the Dean of the School at his / her own initiative or shall
be called at the suggestion of the Vice-Chancellor or on a written request from at least 50% of
the members of the Board. No item other than those notified earlier shall be discussed at the
special meeting. All members who have requested for the Special meetings will have to be
present for the meeting.

(iv)  Notice for a meeting of the Board, other than a special meeting, shall ordinarily be issued at
least 10 days before the day fixed for the meeting.

) The quorum for a meeting of the Board shall be 50% of its members.

(vi)  Therules of the conduct of meetings of the Board shall be prescribed by the regulations.

ORDINANCE 12

Duties of the Departments/Centres of the University

{Section 28(1)(0) of the Central Universities Act, 2009}
(Approved by the Executive Council at its second meeting held on 26.06.2010)

In terms of the Provisions of Statute 15(b) of the 15t Statutes contained in Second Schedule of the

Act, each Department/Centre shall consist of the following members: -

(i) Teachers of the Department/Centre

(ii) Persons conducting research in the Department/Centre

(iil) Dean of the School

(iv) Honorary Professors, if any, attached to the Department/Centre and

(v) Such other persons as may be members of the Department/Centre in accordance with the
Provisions of the Ordinances.

. The duties of a Department/Centre shall be;

i) to recommend to the Board of the School concerned, names of examiners and moderators in
respect of the subjects dealt with by the Department/Centre.
ii) to recommend application of candidates for admission to the research degree along with

details of the courses to be assigned to the candidates and the names of the teachers of the
Department/Centre to be appointed as supervisors.

iii) to recommend the pattern and schedule for evaluation of sessional for each course offered by
the Department/Centre.

iv) to allocate teaching work to the teachers and frame the time table in accordance with the
general time table of the School concerned and the University.

\%) to make proposals to the Competent authority regarding projects to be taken up by the
members of the Department either individually or in groups.

vi) to recommend to the Board of Studies concerned, syllabi and courses of studies.

vii) to recommend text — books for the Courses of studies.

viii)  to perform such other functions as may be assigned to it by the School concerned.

ORDINANCE 13
Powers and Functions of the Heads of Departments / Centres
{Section 28(1)(0) of the Central Universities Act, 2009}

(Approved by the Executive Council at its second meeting held on 26.06.2010)

The Head of the Department/ Centre shall be appointed by the Vice -Chancellor from amongst the
Professors in the Department/Centre concerned by rotation in order of seniority. In case there is no
Professor in the Department/Centre, the Head shall be appointed from amongst the Associate
Professors of the Department by rotation in order of seniority till a Professor is appointed in the
Department. Provided also that if there is no Associate Professor in a Department, the Vice
Chancellor may order the Dean of the School concerned or one of the Heads of the Departments in
the School to act as the Head of the Department.
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The tenure of the Head of the Department/Centre shall be three years or till he/she attains the age
of superannuation, whichever be earlier and shall be eligible for re-appointment.

The Head of the Department/Centre shall be empowered to convene the meeting of the Board of
Studies as and when required.

The Head of the Department/Centre shall under the general supervision of the Dean:
(i) Organize the teaching and research work in the Department/Centre;

(ii) Frame the time table in conformity with the allocation of the teaching work made by the
Department/Centre;

(iii) Maintain discipline in the class rooms and laboratories through the teachers;

(iv) Assign to the teachers in the Department/Centre such duties as may be necessary for the
proper functioning of the Department/Centre; and assign work to and exercise control over
the non-teaching staff in the Department/Centre; and

(v) Perform such other functions as may be assigned to him by the Dean, the Board of the School
concerned, the Academic Council and the Vice-Chancellor.

ORDINANCE 14
Award of Scholarships to the students of the University
(Section 6(1) (xii), 28(1)f & Statute 12 (2) (xvii) of the Central Universities Act, 2009)

(Approved by the Executive Council at its third meeting held on 11.12.2010)

The University shall institute scholarships in every academic programme to be awarded to
the students of the University.

. Scholarships shall be open for award to fulltime regular students of the University
registered for Undergraduate/Postgraduate/Research programmes of study. The
scholarship shall be restricted to the two meritorious students (fo be determined on the
basis of their end semester result) in every semester of UG/PG programme. For the first
semester, the two meritorious students will be selected on the basis of their overall
performance in the entrance test. All research scholars registered with the University shall
be eligible for the scholarships as per UGC norms.

. A scholarship shall be tenable for the minimum prescribed duration of the programme of
study concerned for which a student has been registered.

. The value of the scholarship shall be determined by the University from time to time.

ORDINANCE 15
(Act Section 28(0); Statute 2(6) (ii1))
(Approved by the Executive Council at its third meeting held on 11.12.2010)
Emoluments, terms and conditions of service of the Vice-Chancellor
The Vice Chancellor shall be entitled to salary and other benetfits as follows :
1) Pay: As notified by the University Grants Commission / Central Government from time to time.

2) Dearness and other /Allowances: As notified by the Central Government from time to time
other than House Rent Allowance.

3) The Vice Chancellor shall be entitled to such terminal benefits and allowances as fixed by the
Central government from time to time.

4) The Vice Chancellor shall be entitled to leave travel Concession as notified by the Central
Government in favour of its officers in equivalent position.
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5) The Vice Chancellor shall be entitled to the reimbursement of medical expenses incurred on the
medical treatment of himself and his family members as per the rules applicable in the
University.

6) The Vice Chancellor shall be entitled to the reimbursement of the expenses on account of T.A.,
D.A. for himself/herself and his/her family members from his home town to University Campus
and back on his/ her assuming office and relinquishing it on the expiry of his/her tenure.

7)  The Vice Chancellor shall be entitled to receive Travelling Allowance at the rates as applicable
to equivalent positions in the Central Government.

8) Leave:

(a) The Vice Chancellor shall, during the tenure of his office, be entitled to leave on Full Pay at the
rate of 30 days in the calendar year. The Leave shall be credited to his account in advance in
two half yearly installments of 15 days each on the first day of January and the first day of July
every year.

Provided that if the Vice Chancellor assumes or relinquishes the charge of the Office of the
Vice Chancellor during the currency of half year, the leave shall be credited proportionately
at the rate of 2 ¥2 days for each completed months of service.

(b) The Leave at the credit of the Vice Chancellor at the close of the previous half year shall be
carried forward to the new half year, subject to the condition that the Leave, so carried forward
plus the credit for that half year, does not exceed the maximum limit of 300 days.

(¢) The Vice Chancellor, on relinquishing the charge of his/her office, shall be entitled for the
number of days equivalent of the leave Salary admissible for the number of days of Leave on
Full Pay due to him at the time of his relinquishing of charge, subject to a maximum of 300
days, including encashment benefit availed of elsewhere.

(d) The Vice Chancellor shall also be entitled to Half Pay Leave at the rate of 20 days for each
completed year of service. The Half-Pay Leave may also be availed of as commuted Leave on
production of Medical certificate, provided that when such commuted leave is availed, twice
the amount of Half-Pay Leave shall be debited against the Half-Pay Leave due.

(e) The Vice Chancellor shall also be entitled to avail himself of Extra-Ordinary Leave without pay
for a maximum period of three months during the full term of five year on medical grounds or
otherwise.

(a) In case the Vice Chancellor is appointed for further term, the leave period mentioned above,
shall apply separately to each term.

(b) During the period of such Leave, the Vice Chancellor shall be entitled to the same Salary,
Honorarium and Allowances and such other facilities of services as may have been provided.

(¢) Inthe case of any absence of the Vice Chancellor occasioned by any call by the Central or State
Government, Public Service, or on Deputation on behalf of the University for any public
purpose, the period, so spent shall be treated on duty.

(d) Where an employee of the University is appointed as the Vice Chancellor, he/she shall be
allowed to avail himself of any Leave at his credit before his/her appointment as the Vice
Chancellor. Similarly, on his/her relinquishing the post of the Vice Chancellor and in event of
his/her re-joining his/her old post, he /she shall be entitled to carry back the Leave at his/her
credit to the new post.

Further he / she may be allowed to contribute to any provident fund of which he / she is a member
and the University shall contribute to the account of such person in that provident fund at the same
rate at which the person had been contributing immediately before his / her appointment as Vice
Chancellor.

If a person, employed in another institution, is appointed the Vice Chancellor on Deputation,
he/she shall be entitled to Salary, Allowances, Leave and leave Salary as per deputation Rules of the
institution to which he/she was entitled prior to his/her appointment as the Vice Chancellor and till
he/she continues to hold his/her lien on this post. The University shall also pay Leave Salary,
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Provident Fund, Pension Contributions to the Institution, where he/she permanently employed, as
admissible under the Rules.

10.

2)

3)

1)
2)

3)

)

5)

6)

7)

8)

9)

Amenities:

The Vice Chancellor shall be entitled to have water, power and rent free furnished residential
accommodation with such furniture, as may be approved by the University. The premises of
his/her lodging will be maintained by the University.

The Vice Chancellor shall be entitled to the facility of a free official car. He shall also be entitled
to free telephone (with STD and ISD) service at his/her residence.

The Vice Chancellor shall be entitled to one cook, an attendant and a bearer at his/her
residence.

ORDINANCE 16
Emoluments, terms and conditions of service of the Pro-Vice Chancellor
(Act Section 28(0); Statute 4(3))
(Approved by the Executive Council at its third meeting held on 11.12.2010)
The Pro Vice Chancellor shall receive a salary as follows:
Pay : As notified by the Central Government from time to time.
Dearness and other / Allowances : As fixed by the Central Government from time to time

Where an employee of this university or any other Institution is appointed as Pro Vice
Chancellor, he/she shall continue to be governed by the same retirement benefit scheme,
(namely general Provident Fund/ Contributory Provident Fund/ Pension / Gratuity) to
which he was entitled prior to his appointment as Pro Vice Chancellor, and till he/she
continues to hold his/her lien on that post.

The Pro Vice Chancellor shall be entitled to the reimbursement of medical expenses incurred
on the medical treatment of himself and his family members as per the rules applicable in the
University.

The Pro Vice Chancellor shall be entitled to the reimbursement of the expenses on account of
T.A., D.A. for himself/herself and his/her family members from home town to University
Campus and back on his/ her assuming office and relinquishing it on the expiry of his/her
tenure.

The Pro Vice Chancellor shall be entitled to receive Travelling Allowance at the rates as
applicable to equivalent positions in the Central Government.

The Pro Vice Chancellor shall be entitled to have water, power and rent free furnished
residential accommodation. The premises of his/her lodging will be maintained by the
University.

The Pro Vice Chancellor shall be entitled to the facility of a staff car for journey performed
between Office and his/her Residence. He shall also be entitled to free telephone service (with
STD service) at his/her residence.

The Pro Vice Chancellor shall be entitled to one cook, an attendant and a bearer at his/her
residence.

Leave:

The Pro Vice Chancellor shall be entitled to leave on Full Pay at the rate of 30 days in the
calendar year. The Leave shall be credited to his/her account in advance in two half yearly
installments of 15 days each on the first day of January and the first day of July every year.
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1.

Provided that if the Pro Vice Chancellor assumes or relinquishes the charge of the Office of
the Pro Vice Chancellor during the currency of half year, the leave shall be credited
proportionately at the rate of 2 V2 days for each completed month of service.

. The Leave at the credit of the Pro Vice Chancellor at the close of the previous half year shall be

carried forward to the new half year, subject to the condition that the Leave, so carried forward
plus the credit for that half year, does not exceed the maximum limit of 300 days.

The Pro Vice Chancellor, on relinquishing the charge of his/her office, shall be entitled to
receive a sum equivalent of the Leave Salary admissible for the number of days of Leave on
Full Pay due to him at the time of his relinquishing of charge, subject to a maximum of 300
days, including encashment benefit availed of elsewhere.

. The Pro Vice Chancellor shall also be entitled to Half Pay Leave at the rate of 20 days for each

completed year of service. The Half-Pay Leave may also be availed of as commuted Leave on
production of Medical certificate, provided that when such commuted leave is availed of is
availed, twice the amount of Half-Pay Leave shall be debited against the Half-Pay Leave due.

In case the Pro Vice Chancellor is appointed for further term, the leave period mentioned
above, shall apply separately to each term.

During the period of such Leave, the Pro Vice Chancellor shall be entitled to the same Salary,
Honorarium and Allowances and such other facilities of services as many have been provided.

In the case of any absence of the Pro Vice Chancellor occasioned by any call by the Central or
State Government, Public Service, or on Deputation on behalf of the University for any public
purpose, the period, so spent shall be treated as on duty.

. Where an employee of the University is appointed as the Vice Chancellor, he/she shall be

allowed to avail himself of any Leave at his credit before his/her appointment as the Vice
Chancellor. Similarly, on his/her relinquishing the post of the Vice Chancellor and in event of
his/her re-joining his/her old post, he /she shall be entitled to carry back the Leave at his/her
credit to the new post.

Further he / she may be allowed to contribute to any provident fund of which he/she is a
member and the University shall contribute to the account of such person in that provident
fund at the same rate at which the person had been contributing immediately before his / her
appointment as Vice Chancellor.

If a person, employed in another institution, is appointed the Pro Vice Chancellor on
Deputation, he/she shall be entitled to Salary, Allowances, Leave and leave Salary as per
deputation Rules of the institution to which he/she was entitled prior to his/her appointment
as the Pro Vice Chancellor and till he/she continues to hold his/her lien on this post. The
University shall also pay Leave Salary, Provident Fund, and Pension Contributions to the
Institution, where he/she permanently employed, as admissible under the Rules.

ORDINANCE 17
Emoluments, terms and conditions of service of the Registrar
(Act Section 28(0); Statute 6(3))
(Approved by the Executive Council at its third meeting held on 11.12.2010)

The Registrar shall be appointed on the basis of direct recruitment for tenure of five years which
can be renewed for a similar term by the Executive Council and shall be placed in the scale of pay
as recommended by the University Grants Commission and adopted by the Executive Council
from time to time.

The terms and conditions of service of the Registrar shall be such as prescribed for other non
vacational employees of the University.

If the services of the Registrar are borrowed from Government or any other organization /
Institution, the terms and conditions of his/her service shall be governed by the Deputation
Rules of the Government of India.
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A Registrar on Deputation may be repatriated earlier than the stipulated period by the Executive
Council on the recommendations of the Vice Chancellor.

The Registrar shall be entitled to a rent, water, power, free unfurnished residential
accommodation as also a free telephone service (with STD facility) at his/her residence. The
Registrar shall also be entitled to the services of an attendant/bearer at his/her residence.

The Registrar shall be entitled to such Leave, Allowances, Provident Fund and other, terminal
benefits as prescribed by the University from time to time for its non-vacational staff.

The Registrar shall be entitled to the facility of staff car between the Office and his/her
residence.

ORDINANCE 18

Emoluments, terms and conditions of service of the Finance Officer
(Act Section 28(0); Statute 7(3))
(Approved by the Executive Council at its third meeting held on 11.12.2010)

The Finance Officer shall be appointed on the basis of direct recruitment for tenure of five years
which can be renewed for a similar term by the Executive Council and shall be placed in the
scale of pay as recommended by the University Grants Commission and adopted by the
Executive Council from time to time.

The terms and conditions of service of the Finance Officer shall be such as prescribed for other
non vacational employees of the University.

If the services of the Finance Officer are borrowed from Government or any other organization/
Institution, the terms and conditions of his/her service shall be governed by the Deputation
Rules of the Government of India.

A Finance Officer on Deputation may be repatriated earlier than the stipulated period by the
Executive Council on the recommendations of the Vice Chancellor.

The Finance Officer shall be entitled to a rent, water, power, free unfurnished residential
accommodation as also a free telephone service (with STD facility) at his/her residence. The
Finance Officer shall also be entitled to the services of an attendant/bearer at his/her residence.

The Finance Officer shall be entitled to such Leave, Allowances, Provident Fund and other,
terminal benefits as prescribed by the University from time to time for its non-vacational staff.

The Finance Officer shall be entitled to the facility of staff car between the Office and his/her
residence.

ORDINANCE 20
Five Year Integrated B.A. LLB Degree Course

{Sub — section (1) (b) of Section 28} of the Central Universities Act, 2009

(Approved by the Executive Council at its 4 meeting held on 02.07.2011)

TITLE & COMMENCEMENT

(a) This ordinance shall be called the ordinance for the award of Five Year Integrated B.A L.L.B

Programme.

(b) Subject to the overall control of the Academic Council, the programme shall be governed by

the guidelines prescribed by the Bar Council of India and administered by the concerned
School Board
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6.
(a)

(b)
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(¢) The ordinance shall come into force from the Academic Session 2011.

2. DURATION
(a) The Integrated B.A. L.L.B. Degree Programme under the University shall be full time

course of study spread over a period of five academic years. Each academic year shall
comprise of two semesters.

(b) *The minimum duration for completion of said Programme shall be 10 semesters (5
Academic Years) and the maximum duration 16 semesters (8 Academic Years).

(¢) A semester or a year may be declared as Zero Semester/Year in case a student who could
not continue with the programme during that period due to illness and hospitalization or
due to accepting a foreign scholarship/fellowship subject to the fulfillment of the
requirements as laid down by the relevant rules. Such zero semester/year shall not be
counted for calculation of the duration.

ELIGIBILITY
**A candidate seeking admission into the programme must have passed the 10+2 examination in any
stream from recognized Board/University securing at least 50% marks (relaxable by 5% in case of
SC /ST candidates).

ADMISSION

Admission to B.A. L.L.B. Programme shall be made to the First Semester only on the basis of

the following procedure :

(i) An entrance test to be conducted each year by the University, subject to the fulfillment of all
other criteria as specified in the Act, Statues and Ordinances of the University in the manner
prescribed by the University and on this basis merit list will be drawn. Admission will be made
according to the merit list.

(ii) The standards of admission test will be Class 12 (10+2 System) of the Board/CBSE or its
equivalent.

(iii) Reservation of seats for the candidates belonging to SC’s, ST’s, and OBC’s and also for
Differently abled candidates shall be in accordance with the Government of India Rules and
guidelines of UGC.

NUMBER OF SEATS
The total number of seats shall be 50 or as approved by the statutory bodies of the University.

PROGRAMME STRUCTURE

University shall follow Choice Based Credit System (CBCS) in Integrated B.A L.L.B
Programme. During the programme, the student shall have to take Core, Elective, Supportive
(Soft Skill/ Life Skill) and Socially Orientated course. Whereas the core and elective courses will
be offered by the department offering the programme, the Supportive and Socially Orientation

* Amended by the Executive Council vide item EC 12.7 at jts12™ meeting held on 06.01.2014

** Amended by the Executive Council vide item EC 15.24 at its 15" meeting held on 19.09.2015

courses may be offered either in the same or other Department(s) of the University. Students
may be offered choice in Elective, Supportive and Social Orientation Courses.

Subject to the approval of the Academic Council, the syllabus for the courses and the
methodology and instructional designs to be used shall be prepared/prescribed and published
by the respective School Boards.
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ATTENDANCE

(a) A candidate to be eligible to appear in the Continuous Internal Assessment/End Semester
Examination of a course or a complete semester shall have to put in a minimum of 75%
attendance in that course/semester in addition to satisfying all other relevant conditions
laid down in the Regulations.

(b) Provided in exceptional cases, the Dean of the School, on the recommendations of the HOD
concerned, shall condone the shortage of attendance to a maximum of 5% if the claim is
justified and supported by valid documents.

(c) Condonation of shortage of more than 5% & up to 10% may be recommended by the Dean
of the School to the Vice Chancellor with full justification whose decision shall be final.

(d) *However, no student shall be allowed to avail of the concession provided under Clause b & c in
more than 50% of the total semesters of the programme.

(e) *The teacher concerned shall be responsible for maintaining the record of attendance of the

students registered for the course

8. EXAMINATION & EVALUATION

(a) A student shall be continuously evaluated for his/her academic performance in a course

through Continuous Internal Assessment (CIA) [tutorials, practicals, home assignments,
class assignment, term papers, field work, seminars, periodical tests etc.] and End
Semester Examination, as prescribed in the examination scheme of the respective course
duly approved by the authority concerned. The distribution of marks for specialized papers
like Clinical Courses and Project Work shall be prescribed by the concerned School
Board.

(b) The distribution of weightage for each component of assessment shall be decided by the

School Board concerned and announced by the Head of the Department before the start of
the semester.

(c) Unless provided otherwise the marks distribution for theory courses shall be as under :

End Semester Examination (ESE) : 60 Marks
Continuous Internal Assessment (CIA): 35 Marks
Attendance* : 05 Marks
(d) Unless provided, otherwise, the breakup of Continuous Internal Assessment (CIA) shall be as
follows
Best of 2 out of 3 Tests/ : 20 Marks
Legal Assignments
Assignments/Term Paper : 05 Marks
Seminars/Presentations/External Viva : 10 Marks
35 Marks

*Marks break-up for Attendance

Upto 75% : No Marks

76% to 80% 1 Mark

81% 10 85% - 2 Marks * Amended by the Executive Council vide item EC
86% 10 90% 3 Marks

12.7 at jts12" meeting held on 06.01.2014

91% to 95% 4 Marks
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96% to 100% : 5 Marks
(e) The continuous internal assessment shall be conducted by the teacher concerned under the
overall supervision of the HOD and Dean of the School. The Head of the Department shall
report the award list of CIA in respect of all courses to the Controller of Examination through

the Dean.

(f) In case of a student who could not appear in any of the components of the CIA due to medical
reasons or for extraordinary circumstances(supported by documentary evidence), a
separate examination in that component may be arranged by the Department

concerned before the end semester examination.

(g) To be eligible to appear in the End Semester Examination of a course the student shall have to
clear the CIA with a minimum of 50% marks. The minimum pass percentage for the end
semester examination is also 50%.

(h) A candidate shall be deemed to have completed his/her courses successfully if he/she obtains
at least 50% marks in each of the theory / practical course, and 50% marks in aggregate
(Internal Assessment and End-semester evaluation) or ‘B’ Grade, measured on the following six
point scale*.

Letter
Marks Grade Point | Grade Class
75-100 | 4.50-6.00 O Outstanding
65-<75 |3.90-<4.50 |A+ High First
60-<65 | 3.60-<3.90 A First
55-<60 |3.30-<3.60 |B+ High Second
50-<55 | 3.00-<3.30 B Second
00-<50 | 0.00-<3.00 F Fail

(i) The multiplication factor of 0.06 shall be applied in calculating the exact Grade Point.
(G) The details of the practical training (Moot Court etc.) to be imparted as per the syllabus and the

dates for the same will be notified by the HOD from time to time.

9. PROMOTION TO THE NEXT SEMESTER
(a) A student shall have to pass at least 50% of the courses in a semester for being eligible

for promotion to the next semester subject to the condition that at any time the total
backlogs for all the previous semesters does not exceed 10.

(b) *If a student fails in less than 50 % of prescribed courses of a semester or falls short of
attendance in a course he/she shall be allowed to appear in that course(s) as ex-student
during the End-Semester Examination of the corresponding semester with the regular
students. No separate/supplementary examination shall be arranged for such students.
However, the Vice Chancellor may authorize special examination (CIA/ESE) for students
who have total of up to 4 backlogs after the declaration of last semester result. The marks
of all internal assessment as applicable shall however, be carried forward in such cases.

(c) A student found not eligible to appear in the End- Semester examination of a Semester of
the programme due to shortage of attendance or those who fail in more than 50% of the
prescribed courses in any Semester shall be required to repeat and take readmission in
respective semester of the programme in the following academic year as a regular
student.

(d) **A student after declaration of his/her results can request for providing of photocopies of answer
sheets of End Semester Examinations within a period of 7 days on the prescribed format and on
payment of prescribed fees.
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(e) *Provisions for reevaluation-:

(i) In case a student is not satisfied with the End Semester evaluation, he/she can apply for
reevaluation on payment of prescribed fee within a period of 15 days after the declaration of the
results.

* Amended by the Executive Council vide item EC 12.7 at its 12" meeting held on 06.01.2014

(ii) After the award of reevaluation is received, average of the scores given by the evaluator and the
reevaluator shall be taken.

(iii) In case the difference of marks given by the 1st evaluator and the 2nd evaluator is more than
20%, the answer script will be sent to the 3rd evaluator for evaluation and the result shall be
compiled by taking average of marks of all the three evaluators.

10. APPEARANCE & IMPROVEMENT

(a) *A student with a backlog can repeat End Semester Examinations of a course for a
maximum of three chances, excluding the 1st appearance, in the subsequent regular End
Semester Examinations without putting in any additional attendance. The internal
assessments marks obtained by the student shall be carried over for declaring the result.

(b) Students who have passed in a theory course/courses shall be allowed to repeat a
maximum of 10 courses within 02 years of completing the Integrated B.A., LLB Degree
along with the regular students. No separate / supplementary examination shall be
arranged for such students.

(c) If the candidate improves his/her marks, then the improved marks shall be taken into
account for working out his revised award and a revised grade card shall be issued to
him/her on surrender of the earlier grade card. Such improved marks will not be
counted for the award of Prizes/Medals, Rank and Distinction. If the candidate does not
show improvement in the marks, his/her previous marks will continue to be taken into
account.

(d) No candidate will be allowed to improve marks in Clinical Courses, Practical, Project,
Viva-voce Field Work.

11.ELIGIBILITY FOR THE AWARD OF THE DEGREE

(a) The award of Marks Sheet and Degree shall be governed by the relevant ordinance of the
University.

(b) A candidate shall have to clear all the prescribed courses within 07 years from the date of
admission in first semester in order to obtain the B.A, L.L.B. Degree.

* Amended by the Executive Council vide item EC 12.7 at its 12" meeting held on 06.01.2014

ORDINANCE 22
DISCIPLINE OF STUDENTS OF THE UNIVERSITY
{Section 6 [1 (xxii)], Statute14 (d) of Schedule II of the Central Universities Act, 2009}

(Approved by the Executive Council at its 4 meeting held on 02.07.2011)

1. TITLE AND COMMENCEMENT
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1.1 This Ordinance shall be called the Ordinance for the Discipline of Students of the University
and shall be applicable to all the students of the University

1.2 This Ordinance shall come into force from the Academic Session 2011 onwards

2. DISCIPLINE

2.1 Discipline includes the observance of good conduct and orderly behaviour by the students of
the University

2.2 The following and such other rules as framed by the University from time to time, shall
strictly be observed by the students of the University

(a) Every student of the University shall maintain discipline and consider it his/her duty to
behave decently at all places

(b) No student shall visit the places or areas declared by University as “OUT OF BOUNDS”
for the students

(c) Every student shall always carry his/her Identity Card issued by the competent authority.

(d) Every student who has been issued the Identity Card, shall have to produce or surrender
the Identity Card, as and when required by the University.

(e) Any student found guilty of impersonation or of giving a false name shall be liable to
disciplinary action.

3. INDISCIPLINE
Any of the following acts shall be considered as Indiscipline:

3.1 Causing disturbance to a Class, or the Office or the Library, the auditorium, the Play Ground
etc.

3.2 Dis-obeying the instructions of teachers or the authorities.

3.3 Misconduct or misbehaviour of any nature at the time of elections to the student bodies or at
meetings or during curricular or extra-curricular activities of the University

3.4 Misconduct or misbehaviour of any nature at the Examination Centre.

3.5 Misconduct or misbehaviour of any nature towards a teacher or any employee of the
University or any Visitor to the University.

3.6 Causing damage, spoiling or dis-figuring to the property/equipment of the University.
3.7 Inciting any other person to do any of the aforesaid acts.

3.8 Giving publicity to misleading accounts or rumours amongst the students.

3.9 Mischief, misbehaviour and or nuisance committed by the residents of the hostels.
3.10 Visiting places or areas declared as “OUT OF BOUNDS” for the students.

3.11 Refusing to produce or surrender the Identity Card as and when required by the Proctorial
and other staff of the University.

3.12 Any act of sexual harassment
3.13 Any act of ragging
3.14 Any act of discrimination on the basis of caste, category, residence, religion or race

3.15 Engaging in unlawful activities that includes membership of banned organizations,
organizing meetings and processions without due permission of the competent authorities.

3.16 Any other conduct which is considered to be unbecoming of a student.
4. POWERTO TAKE DISCIPLINARY ACTION
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All powers relating to discipline and disciplinary action in relation to students of the university
shall vest in the vice-chancellor. However, the Vice chancellor may delegate all or any of his
powers as he deems proper to the Discipline Committee or any functionary of the University.

DISCIPLINE COMMITTEE

5.1 There shall be a Discipline Committee to be constituted by the Vice-Chancellor which shall
perform such functions and exercise such powers as may be delegated to it by the Vice
Chancellor from time to time. Unless provided otherwise, the Discipline Committee shall
comprise of the following members :

(i) Vice Chancellor’s Nominee
(i1) Dean Student Welfare
(iii)Deans of Schools

(iv)Warden, who shall be invited, when the matter concerning his/her Hall of
Residence is required to be placed before the committee for consideration

(v) Proctor (Member/Secretary)

5.2 The said committee shall, make such RULES as it deems fit for the performance of its
functions and these Rules and any other Orders under them shall be binding on all the
students of the University.

5.3 Any appeal against the decision of the Vice Chancellor will be dealt in accordance with the
provisions of Section 34 of the Central Universities Act, 2009.

5.4 One third of the total members shall constitute the quorum for a meeting of the said
committee.

5.5 A student would come within the disciplinary jurisdiction of the University at the time of
his/her indulging in activities as stipulated at clause 3and he/she shall be subject to any
penalty that may be imposed by the Competent Authority of the University for having
committed such in disciplinary act.

5.6 The Discipline Committee may inflict the following punishment(s) :
(i) Suspension
(i) Expulsion
(iii)) Rustication for a specified period
(iv) Denial of admission to courses of study in the University
(v) Denial of admission to the hostel maintained by the University
(vi) Withdrawal of scholarship or Free-ship

(vii) Fine for an amount to be specified by order or any other amount which the competent
authority deems fit and proper in the circumstances of the case.

Provided that the Discipline Committee shall not inflict any such punishment before satisfying
themselves fully and giving the student(s) an adequate opportunity of being heard and
considering such representation as may be made on behalf of the student(s). This shall not,
however, preclude the Vice Chancellor from suspending an erring student during the pendency
of disciplinary proceedings against him /her.

PROHIBITION OF AND PUNISHMENT FOR RAGGING

6.1 Ragging for the purposes of this Ordinance, ordinarily means any act, conduct or practice by
which dominant power or status of senior students is brought to bear on students freshly
enrolled or students who are in any way considered junior or inferior by other students and
includes individual or collective acts or practices that -

a) involve physical assault or threat to use of physical force;
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b) violate the status, dignity and honour of women students;

c) violate the status, dignity and honour of students belonging to the scheduled castes and
tribes;

d) expose students to ridicule and contempt and affect their self-esteem;
e) entail verbal abuse and aggression, indecent gestures and obscene behavior

6.2 Any individual or collective act or practice of ragging constitutes gross indiscipline and shall
be dealt with under this Ordinance.

6.3 Ragging in any form is strictly prohibited, within the premises of the University Departments
or Hostels and any segment of the University as well as on public transport.

6.4 The Head of the Department of the University or warden/In-charge of the University hostel
shall take immediate action on any information of the occurrence of ragging and submit a
report on the incident to the Vice-Chancellor.

6.5 The concerned authority mentioned in clause 6.4 above may also conduct suo moto enquiry
into any incident of ragging and make a report to the Vice-Chancellor of the identity of
those who have allegedly engaged in ragging and the nature of the incident.

6.6 If Head of the Department or Warden/In-charge of University hostel is satisfied that for
some reason, to be recorded in writing, it is not reasonably practical to hold such an
enquiry, he/she may so advise the Vice-Chancellor accordingly.

6.7 When the Vice-Chancellor is satisfied that it is not expedient to hold such an enquiry, he may
take a decision based on the available facts and circumstances and his decision shall be
final.

6.80n the receipt of a report under Clause 6.4 or 6.5 or a determination by the relevant
authority under Clause 6.6 disclosing the occurrence of ragging incidents described in
Clause (6.1), the Vice Chancellor may direct or order rustication of a student or students for
a specific number of semesters/years.

6.9 The Vice-Chancellor may in other cases of ragging order or direct that any student or
students be expelled or be not admitted for a stated period to a course of study in a
departmental examination for one or more years or that the results of the student or
students concerned in the examination or examinations in which they appeared be
cancelled.

6.10 In case any students who have obtained degrees of Central University of Kashmir are found
guilty under this Ordinance appropriate action for withdrawal of degrees conferred by the
University may be initiated.

6.11 For the purpose of this Ordinance, abetment to ragging whether by way of any act, practice
or incitement of ragging will also amount to ragging.

All disciplinary action in relation to the students of the University shall be taken in accordance with
the procedure outlined in the Act and Regulations made from time to time.

ORDINANCE 23
CONVOCATION FOR CONFERRING DEGREES
{ Section 28 1(0) of the Central Universities Act, 2009}

(Approved by the Executive Council at its 6% meeting held on 22.04.2012

1. ANNUAL CONVOCATION

1.1 Convocation for the purpose of conferring Degrees shall be held on such date and place as may be
fixed by the Vice Chancellor with prior approval of the Visitor.
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1.2 The convocation shall consist of the body corporate of the University.

1.3 The Chancellor shall, preside over the convocations of the University held for conferring degrees.
However, in absence of the Chancellor, the Vice- Chancellor shall, preside over the convocations
held for conferring degrees.*

2. SPECIAL CONVOCATION

A special convocation may be held at such time as may be decided by the Executive Council for the
purpose of conferring Honorary Degrees in accordance with the procedure or for the purpose of
conferring other Degrees under special circumstances on the recommendations of the Academic
Council.

3. NOTICE

3.1 Not less than four weeks notice shall be given by the Registrar for meetings of the relevant statutory
authorities for the convocation.

3.2 The officer concerned shall, with the notice, issue to each member of the convocation, a programme
of the procedure to be observed thereat.

4. ADMISSION TO CONVOCATION

4.1 The candidates who have passed their examinations in the years since the last convocation shall be
eligible to be admitted to the convocation.

4.2 Provided also that in case the convocation could not be held in a particular year, the Vice Chancellor
shall be competent to admit candidates to the respective degrees without waiting for formal
convocation but on payment of prescribed fees.

4.3 Such recipients of degree shall, however sign the usual exhortation which they are required to do
while convocation ceremony is normally held.

4.4 Provided also that in case the convocation is not held in a particular year, the Vice Chancellor shall
be competent to authorize admission of all those eligible candidates, who so wish to obtain their
degrees through a convocation, to the next convocation and confer on them the respective degrees
on payment of the prescribed fees.

4.5 Provided further that those who wish to obtain their degrees in absentia when convocation is held
regularly, may also do so after payment of usual fees.

4.6 Provided further that the Vice Chancellor on convincing grounds may authorize the admission of
eligible candidate(s) to a degree without waiting for formal convocation and he/she shall be awarded
the degree on payment of prescribed fee

5. APPLICATION

5.1 A candidate for the Degree must submit to the Controller of Examination his/her application on or
before the date prescribed for the purpose for admission to the Degree at the convocation in person
along with the prescribed fee.

5.2 Such candidates who are unable to present themselves in person at the convocation shall be
admitted to the Degree in absentia by the Visitor/Vice Chancellor and their Degree shall be given by
the Controller of Examinations on application and payment of the prescribed fee.

6. FEES

The Fees for admission to the Degree at the convocation in person and in absentia shall be fixed by
the University from time to time.

* Amended by the Vice-Chancellor vide NP 3 F.No. CUKmr/Acad/Mod-Ord/12/42

7. HONORARY DEGREES
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7.1 Honorary Degree shall be conferred at convocation/special convocation and may be taken in person
or in absentia.

7.2 The presentation of the persons at the convocation on whom Honorary Degrees are to be conferred
shall be made by the Vice Chancellor or by a person nominated by him.

8. ACADEMIC DRESS

Candidates at the convocation shall wear Academic Dress (Gowns) appropriate to their respective
degrees as specified by the University. No candidate shall be admitted to the convocation who is not
in proper Academic Dress as prescribed by the University.

9. CONVOCATION PROCEDURE

The convocation procedure shall be laid down in the Regulations.

ORDINANCE 24
Emoluments, terms and conditions of service of the Controller of
Examinations

(Act Section 28(0); Statute 8(3))
(Approved by the Executive Council at its 11t* meeting held on 09.11.2013)

1. The Controller of Examinations shall be appointed on the basis of direct recruitment for
tenure of five years which can be renewed for a similar term by the Executive Council and
shall be placed in the scale of pay as recommended by the University Grants Commission
and adopted by the Executive Council from time to time.

2. The terms and conditions of service of the Controller of Examinations shall be such as
prescribed for other non-vacational employees of the University.

3. If the services of the Controller of Examinations are borrowed from Government or any
other organization / Institution, the terms and conditions of his/her service shall be
governed by the Deputation Rules of the Government of India.

4. A Controller of Examinations on Deputation may be repatriated earlier than the stipulated
period by the Executive Council on the recommendations of the Vice-Chancellor.

5. The Controller of Examinations shall be entitled to unfurnished residential accommodation
for which he/she shall pay the prescribed license fees as applicable to the category of the
quarter/house. Further, he/she shall also be entitled to free telephone service (with STD
facility) at his/her residence.

6. The Controller of Examinations shall be entitled to such Leave, Allowances, Provident Fund
and other, terminal benefits as prescribed by the University from time to time for its non-
vacational staff.

7. The Controller of Examinations shall be entitled to the facility of staff car between the Office
and his/her residence.

8. Subject to the provision of the Act, Statutes and Ordinance, the Controller of Examinations
shall perform the duties in regard to the examinations and shall perform such other duties
and functions as may be assigned to him from time to time by the Executive Council or Vice-
Chancellor.

ORDINANCE 26
Five Year Integrated B.A-M.A & B.Sc-MSc Degree Programme

{Sub — section (1) (b) of Section 28} of the Central Universities Act, 2009
(Adopted by the Executive Council at its 15t meeting held on 19.09.2015)

(a) This ordinance shall be called the ordinance for the award of Five Year Integrated B.A-
M.A & B.Sc-MSc Degree Programme
(b) The ordinance shall come into force from the Academic Session 2015.
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1. DURATION
(a) The Integrated B.A-M.A & B.Sc.-MSc Degree Programme under the University shall be

full time course of study spread over a period of five academic years. Each academic year
shall comprise of two semesters.

(b) The minimum duration for completion of said Programme shall be 10 semesters (5
Academic Years) and the maximum duration 16 semesters (8 Academic Years).

(c) The student shall have an exit option after three years (6 semesters) to leave the
programme and in that case he/she shall be awarded a B.A/BSc Degree in the concerned
programme. The programme shall have an option of lateral entry in the 7th semester
leading to the award of M.A/Msc Degree.

(d) A semester or a year may be declared as Zero Semester/Year in case a student who could
not continue with the programme during that period due to illness and hospitalization or
due to accepting a foreign scholarship/fellowship subject to the fulfillment of the
requirements as laid down by the relevant rules. Such zero semester/year shall not be
counted for calculation of the duration.

2. ELIGIBILITY
2.1 A candidate seeking admission into the five year programme must have passed the 10+2

examination in any stream from recognized Board/University securing at least 50% marks
(relaxable by 5% in case of SC/ST candidates).

2.2 For lateral entry a candidate should have graduation in the relevant subject and have secured
at least 50% marks (relaxable by 5% in case of SC/ST candidates).

3. ADMISSION
3.1 Admission to B.A-M.A & B.Sc-MSc Degree Programme shall be made to the First Semester

only on the basis of the following procedure:

(i) An entrance test to be conducted each year by the University, subject to the fulfillment of all
other criteria as specified in the Act, Statues and Ordinances of the University in the
manner prescribed by the University and on this basis merit list will be drawn.
Admission will be made according to the merit list.

(i) The standards of admission test will be Class 12 (10+2 System) of the Board/CBSE or its
equivalent.

(iii) Reservation of seats for the candidates belonging to SC’s, ST’s, and OBC’s and also for
Differently abled candidates shall be in accordance with the Government of India Rules
and guidelines of UGC.

3.2 Admission for the lateral entry shall be made to 7 semester on the following procedure:

(i) An entrance test to be conducted each year by the University, subject to the fulfillment of all
other criteria as specified in the Act, Statues and Ordinances of the University in the
manner prescribed by the University and on this basis merit list will be drawn.
Admission will be made according to the merit list.

(ii) The standards of admission test will be graduation from the recognized university or its
equivalent.

(iii) Reservation of seats for the candidates belonging to SC’s, ST’s, and OBC’s and also for
Differently abled candidates shall be in accordance with the Government of India Rules
and guidelines of UGC.

4. NUMBER OF SEATS
4.1 The number of the seats shall be as approved by the statutory bodies of University from time

to time.
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4.2 The number of seats arising due to the dropouts/ exit candidates shall be filled up through
lateral entry in addition to the intake capacity of the programme, on the basis of entrance test or
other criteria laid down by the University.

5. PROGRAMME STRUCTURE
(A) University shall follow Choice Based Credit System (CBCS) in Integrated B.A-M.A &

B.Sc.-MSc Degree Programme. During the programme, the student shall have to take
Core, Generic elective, Ability enhancement elective, Skill enhancement elective offered
by the departments/other departments.
6. ATTENDANCE
(a) A candidate to be eligible to appear in the Continuous Internal Assessment/End
Semester Examination of a course or a complete semester shall have to put in a
minimum of 75% attendance in that course/semester in addition to satisfying all other
relevant conditions laid down in the Regulations.

(b) Provided in exceptional cases, the Dean of the School, on the recommendations of the
HOD concerned, shall condone the shortage of attendance to a maximum of 5% if the
claim is justified and supported by valid documents.

(c) Condonation of shortage of more than 5% & up to 10% may be recommended by the Dean
of the School to the Vice Chancellor with full justification whose decision shall be final.

(d) However, no student shall be allowed to avail of the concession provided under Clause b & ¢ in
more than 50% of the total semesters of the programme.

(e) The teacher concerned shall be responsible for maintaining the record of attendance of the
students registered for the course

7. EXAMINATION & EVALUATION
(a) A student shall be continuously evaluated for his/her academic performance in a course

through Continuous Internal Assessment (CIA) [tutorials, practicals, home assignments,
class assignment, term papers, field work, seminars, periodical tests etc.] and End
Semester Examination, as prescribed in the examination scheme of the respective course
duly approved by the authority concerned. The distribution of weightage for each
component of assessment shall be decided by the School Board concerned and announced
by the Head of the Department before the start of the semester.

(b) Unless provided otherwise the marks distribution for theory courses shall be as under :

End Semester Examination (ESE) : 60 Marks
Continuous Internal Assessment (CIA): 35 Marks
Attendance : 05 Marks
(c) Unless provided, otherwise, the breakup of Continuous Internal Assessment (CIA) shall be as
follows
Best of 2 out of 3 Tests/ : 20 Marks
Assignments/Term Paper : 05 Marks
Seminars/Presentations/External Viva : 10 Marks
35 Marks

Marks break-up for Attendance

Upto 75% : No Marks
76% to 80% 1 Mark
81%to 85% 2 Marks
86% to 90% 3 Marks
91% t095% 4 Marks

96% to 100% : 5 Marks
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(d) The continuous internal assessment shall be conducted by the teacher concerned under the
overall supervision of the HOD and Dean of the School. The Head of the Department shall
report the award list of CIA in respect of all courses to the Controller of Examination through
the Dean.

(e) In case of a student who could not appear in any of the components of the CIA due to medical
reasons or for extraordinary circumstances(supported by documentary evidence), a separate
examination in that component may be arranged by the Department concerned before the
end semester examination.

(f) To be eligible to appear in the End Semester Examination of a course the student shall have to
clear the CIA with a minimum of 50% marks. The minimum pass percentage for the end
semester examination is also 50%.

(g) A candidate shall be deemed to have completed his/her courses successfully if he/she obtains
at least 50% marks in each of the theory / practical course, and 50% marks in aggregate
(Internal Assessment and End-semester evaluation) or ‘B’ Grade, measured on the following six
point scale*.

Letter
Marks Grade Point | Grade Class
75-100 | 4.50-6.00 O Outstanding
65-<75 |3.90-<4.50 |A+ High First
60-<65 | 3.60-<3.90 A First
55-<60 |3.30-<3.60 |B+ High Second
50-<55 | 3.00-<3.30 B Second
00-<50 | 0.00-<3.00 F Fail

(h) The multiplication factor of 0.06 shall be applied in calculating the exact Grade Point.

8. PROMOTION TO THE NEXT SEMESTER
(a) A student shall have to pass at least 50% of the courses in a semester for being eligible

for promotion to the next semester subject to the condition that at any time the total
backlogs for all the previous semesters does not exceed 10.

(b) *If a student fails in less than 50 % of prescribed courses of a semester or falls short of
attendance in a course he/she shall be allowed to appear in that course(s) as ex-student
during the End-Semester Examination of the corresponding semester with the regular
students. No separate/supplementary examination shall be arranged for such students.
However, the Vice Chancellor may authorize special examination (CIA/ESE) for students
who have total of up to 4 backlogs after the declaration of last semester result. The marks
of all internal assessment as applicable shall however, be carried forward in such cases.

(c) A student found not eligible to appear in the End- Semester examination of a Semester of
the programme due to shortage of attendance or those who fail in more than 50% of the
prescribed courses in any Semester shall be required to repeat and take readmission in
respective semester of the programme in the following academic year as a regular
student.

(d) A student after declaration of his/her results can request for providing of photocopies of answer
sheets of End Semester Examinations within a period of 7 days on the prescribed format and on
payment of prescribed fees.

(e) Provisions for reevaluation-:
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(i) In case a student is not satisfied with the End Semester evaluation, he/she can apply for
reevaluation on payment of prescribed fee within a period of 15 days after the declaration of the
results.

(ii) After the award of reevaluation is received, average of the scores given by the evaluator and the

reevaluator shall be taken.

(iii) In case the difference of marks given by the 1st evaluator and the 2nd evaluator is more than
20%, the answer script will be sent to the 3rd evaluator for evaluation and the result shall be
compiled by taking average of marks of all the three evaluators.

9. APPEARANCE & IMPROVEMENT
(a) A student with a backlog can repeat End Semester Examinations of a course for a

maximum of three chances, excluding the 1st appearance, in the subsequent regular End
Semester Examinations without putting in any additional attendance. The internal
assessments marks obtained by the student shall be carried over for declaring the result.

(b) If the candidate improves his/her marks, then the improved marks shall be taken into
account for working out his revised award and a revised grade card shall be issued to
him/her on surrender of the earlier grade card. Such improved marks will not be
counted for the award of Prizes/Medals, Rank and Distinction. If the candidate does not
show improvement in the marks, his/her previous marks will continue to be taken into
account.

10. ELIGIBILITY FOR THE AWARD OF THE DEGREE
(a) The award of Marks Sheet and Degree shall be governed by the relevant ordinance of the

University.

(b) A candidate shall have to clear all the prescribed courses within 08 years from the date of
admission in first semester in order to obtain the B.A-M.A & B.Sc-MSc Degree
Programme.

ORDINANCE 29
Teacher Education Programmes
{Sub — section (1) (b) of Section 28 of the Central Universities Act, 2009}
(Adopted by the Executive Council at its 15th meeting held on 19.09.2015)
1. TITLE AND COMMENCEMENT

1.1 This Ordinance shall be called the Ordinance for the Teacher Education Programme, hereinafter
referred as the Programme, and shall be applicable to all the Teacher Education Programmes unless
otherwise stated.

1.2 Subject to the overall control of the Academic Council, the programme shall be administered by
the Board of School of Education, CUK.

1.3 This Ordinance shall come into force from the Academic Session 2015-2016 (August
September).

2. DURATION

2.1  Unless otherwise provided in the statutes governing various programme, the minimum
duration for completion of Master’s Degree Programme (M.Ed) shall be 04 semesters (2 Academic
Years) and the duration of under graduate programme (B.Ed) shall also be 04 semesters (2
Academic Years). The maximum duration for Master’s Degree Programme (M.Ed) shall be 10
semesters (5 academic years).The maximum duration for under graduate programme (B.Ed) shall be
10 semesters (5 academic years.
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2.2  In respect of candidates who had discontinued for a valid reason and are readmitted to the
programme by the School, the period for which such candidates had discontinued shall not be
counted.

2.3 A semester / year may be declared a zero semester / year in case of a student who could not
continue with the programme during that period due to illness and hospitalization or due to accepting
a foreign scholarship/ fellowship subject to the fulfilment of requirements as laid down by the
relevant rules. Such zero semester /year shall not be counted for calculation of the duration of the
programme in case of such a student.

3. NUMBER OF SEATS

The number of seats in each Teacher Education Programme shall be as under:
e M.Ed: 50 (As per the norms of NCTE)
¢ B.Ed: 100 (As per the norms of NCTE)

* 50 % of seats shall be reserved for in-service teachers of the state Govt, in case of non-
availability of the in -service teacher, the seats shall be offered to pre-service candidates.

However, this intake may be enhanced as and when the regulatory bodies approve the same.
4. ADMISSION CRITERIA

4.1 Admission of a candidate to the programme shall be made only in its first semester. He/she
shall be promoted to the subsequent semesters of the programme after completing necessary
formalities as specified under clause 8.

4.2 Foreign nationals either residing in India or abroad or Indian nationals residing abroad may
be admitted to this programme according to the policy guidelines laid down by the Government of
India/ statutory authorities of the University from time to time.

4.3  No candidate shall be eligible for admission to the Programme if he/she is already registered
for any full time Programme of this University or any other University/Institute. However, those
candidates who have completed any full time programme and have appeared in their university
examination in this university or elsewhere shall be eligible for teacher education programmes in this
university.

4.4  No candidate admitted to this programme shall undertake any employment or join any other
course of study before completing the minimum residency period.

5. ELIGIBILITY FOR ADMISSION

5.1 A candidate shall be eligible for admission to Teacher Education Programme as per the
following criteria:

ML.Ed: Candidates should have passed their B.Ed examination with at least 50 % marks in aggregate
for General Category Candidates.

B.Ed: Candidates should have passed their Bachelors Degree with 10+2+3 pattern in any stream
with 50% marks for General Category Candidates .

5.2 For SC/ST, Physically Handicapped & Visually Challenged candidates a concession of 5
percent of marks shall be given in the minimum eligibility marks as mentioned at 5.1 above.

5.3  The policy of the Govt. of India and the guidelines of the UGC, regarding the reservation of
seats for candidates belonging to the Scheduled Castes, Scheduled Tribes, OBCs and also for
Differently-abled candidates shall be implemented.

6. PROCEDURE FOR ADMISSION
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6.1  As per the Academic Calendar, the University shall invite applications from the eligible
candidates for admission to the Programme in each academic session, giving details regarding the
academic calendar, number of seats available, eligibility criteria, prescribed fees etc.

6.2  Admission for the Programme shall be advertised in leading newspapers at the national level
and also on the University website.

6.3  The admission to the Programme shall be made on the basis of the Entrance test to be
conducted by the university as per a schedule to be notified for the purpose or through any such
criteria as mentioned in the Admission Rules of a particular programme or as decided by the
statutory bodies of the University. The Entrance Test shall be conducted at national level at the
designated centres to be decided by the University, depending upon the number of students opting
for a centre.

6.4  The selected candidate shall submit the prescribed fee and other relevant documents to the
Department concerned within the stipulated time.

7. PROGRAMME STRUCTURE

7.1 University shall follow a Choice Based Credit System (CBCS) in all its Teacher Education
Programmes. During the programme a student shall have to take Core, Elective, foundation
compulsory, foundation elective, open elective (Skill Enhancement and Ability Enhancement
Courses) subject to a minimum of 96 credits unless otherwise stated in the Ordinances of any
particular programme. Whereas the Core and Elective Courses will be offered in the Department
offering the Programme, the Skill Enhancement and Ability Enhancement Courses may be offered
either in the same or other Department(s) of the University. Students may be offered choice in
Electives, Skill Enhancement and Ability Enhancement courses.

7.2 Subject to the approval of the Academic Council, the syllabus for the courses and the
methodology and instructional designs to be used shall be prepared/prescribed and published by the
respective School Boards.

8. REGISTRATION AND PROMOTION TO THE NEXT SEMESTER

8.1 Every student admitted to the programme shall get registered at the beginning of the Ist
semester of the programme in the Department/School by completing the necessary formalities.

8.2 A student shall be promoted and permitted to get registered in the next semester provided
him/her:

Fulfils the requirements of continuous internal assessment/project/practical work.
b. Passes at least 50% of courses in the semester concerned.

8.3 A student found not eligible to appear in the End- Semester Examination of a Semester of

the programme due to shortage of attendance or those who fail in more than 50% of the
prescribed courses in any Semester shall be required to repeat and take readmission in respective
semester of the programme in the following academic year.

8.4 A student shall not be permitted to register himself/herself in a subsequent semester of a
programme unless he/she has been a registered student of the immediate earlier semester and has
pursued the course of that semester as a regular student.

8.5  In each semester, a last date shall be fixed and notified in the beginning of the semester after
which admissions/re-admissions/promotion/registration shall not be ordinarily made.

8.6  Under special circumstances, the students may be allowed late registration by a specified
date, by paying a late fee fixed for the purpose, along with the prescribed fees.

9. ATTENDANCE
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9.1 A candidate to be eligible to appear in the continuous internal assessment/end semester
examination of a course or a complete semester shall have to put in a minimum of 75%  attendance
in that course/semester in addition to satisfying all other relevant conditions laid down in the
Regulations.

92 The Dean of School, on the recommendation of the HOD concerned, shall condone the
shortage of attendance to a maximum of 5% if the claim is justified and supported by valid
documents. In case of odd number of courses, 50% should be interpreted as the next higher number
(i.e., 3 in case of 5 courses, 4 in case of 7 courses and so on) for promotion to the next semester.
(Ref. Item No.2.8 Second meeting of the Academic Council held on June 20, 2011.)

93 The Vice Chancellor, on the recommendation of the HOD and Dean of the Faculty shall
condone shortage beyond 5% but only up to 10% for valid reasons (to be supported by documentary
evidence).

9.4  However, no student shall be allowed to avail of the concession provided under Clause 9.2 &
9.3 in more than 50% of the total semesters of the programme.

9.5 The teacher concerned shall be responsible for maintaining the record of attendance of the
students registered for the course.

10. SUSPENSION/WITHDRAWAL

A student suspended or debarred from attending the classes due to any reason, whatsoever, or having
withdrawn from a semester/year on medical grounds or for any other cogent reason, shall have to
seek re-admission in the appropriate semester in the next academic session as a regular student. Such
students shall have to meet the requirement of 75% attendance in each course in a semester and shall
have to complete the programme within its maximum time limit as specified in the Regulations
(period of suspension/rustication included).

11. FEES TO BE PAID

The amount and mode of payment of fees payable at the time of admission, registration during
subsequent semesters and at the time of examination and refund of fee under special circumstances
will be governed by the relevant Ordinances of the University in this regard.

12. MEDIUM OF INSTRUCTION AND EXAMINATION
12.1  The language for the instruction and examination shall be English.

12.2 In cases where the programme pertains to any language other than English, the instruction
and examination could be in that language.

13. EXAMINATION AND EVALUATION

13.1 A student shall be continuously evaluated for his/her academic performance in a course
through Continuous Internal Assessment (tutorials, practical, home assignments, class assignment,
term papers, field work, Seminars, Periodical Tests) and the End-Semester Examination, as
prescribed in the examination scheme of the respective course and duly approved by the authority
concerned.

13.2  The distribution of weightage for each component of assessment shall be decided by the
School Board concerned and announced by the Head of the Department before the start of the
semester.

13.3  Unless provided otherwise the marks distribution for each course shall be as under:
End Semester Examination (ESE) : 60% of total Marks
Continuous Internal Assessment (CIA) : 40% of total Marks
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13.4  Unless provided otherwise the breakup of Continuous Internal Assessment shall be as
below:

o 2class tests: 20 Marks
¢ Assignments/Term paper: 05 Marks
¢ Seminars/Presentations: 10 Marks

o Attendance: 05 Marks

(40 Marks)

Marks break-up for Attendance

Below 75 % : No marks

76% to 80% : 1mark

81% to 85% : 2 marks

86% to 90% : 3 marks

91% to 95% : 4 marks

96% 10 100% : 5 marks

13.5 The continuous internal assessment shall be conducted by the teacher concerned under the
overall supervision of the HOD and Dean of the School. The Head of the Department shall
(Amended by the Executive Council vide item EC 12.7. at its 12th meeting held on 06.01.2014)
report the award list of CIA in respect of all courses to the Controller of Examination through the
Dean.

13.6 In case of a student who could not appear in any of the components of the CIA due to
medical reasons or for extraordinary circumstances(supported by documentary evidence), a separate
examination in that component may be arranged by the Department concerned before the end
semester examination.

13.7 The end semester examination shall be organised by the Controller of Examination, with the
evaluation to be undertaken by the examiners to be appointed by the Vice Chancellor.

13.8 There shall be four End Semester Examinations, first semester examination at the middle of
the first academic year and the second semester examination at the end of the first academic year.
Similarly the third and fourth semester examinations will be held at the middle and the end of the
second academic year respectively.

13.9  There shall be one End semester examination of 3 hours duration carrying 60% of Marks in
each course covering the entire syllabus prescribed for the course.

13.10 End Semester Practical Examinations (wherever applicable) shall ordinarily be held before
the theory examinations.

13.11 A student shall be permitted to appear in the End-semester examination as per the Conduct of
Examination Rules after filling up the prescribed examination form, payment of the prescribed
Examination Fee, satisfying the attendance requirement and fulfilling other eligibility criteria.

13.12 To be eligible to appear in the End Semester Examination of a course the student shall have
to clear the CIA with a minimum of 50% marks.

13.13 The question paper pattern of End Semester Examination shall be prescribed by the School
concerned.

13.14 Unless prescribed in the Regulation and Scheme of examination of a particular programme a
candidate shall be deemed to have completed his/her courses successfully if he/she obtains at least
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50% marks in each of the theory / practical course, and 50% marks in aggregate (Internal
Assessment and End-semester evaluation) or ‘B’ Grade, measured on the following six point scale.

Letter
M arks Grade Point Grade Class
75-100 4.50-6.00 (6] Outstanding
65-<75 3.90-<4.50 A+ High First
60- <65 3.60-<3.90 A First
55-<60 3.30-<3.60 B+ High Second
50-<55 3.00-<3.30 B Second
00-<50 0.00-<3.00 F Fail

The multiplication factor of 0.06 shall be applied in calculating the exact Grade Point. The six point
scale shown above may however be altered /changed in accordance with the CBCS grade point scale
as and when it is adapted.

13.15 If a student fails in less than 50 % of prescribed courses of a semester or falls short of
attendance in a course he/she shall be allowed to appear in that course(s) as ex-student during the
End-Semester Examination of the corresponding semester with the regular students. No
separate/supplementary examination shall be arranged for such students. However, the Vice
Chancellor may authorize special examination (CIA/ESE) for students who have total of up to 4
backlogs after the declaration of last semester result. The marks of all internal assessment as
applicable shall however, be carried forward in such cases.

13.16 Students failing in more than 50% of the courses in a semester shall have to seek readmission
in the appropriate semester as a regular student.

13.17 A student with a backlog can repeat End Semester Examinations of a course for a maximum
of three chances, excluding the Ist appearance, in the subsequent regular End Semester
Examinations without putting in any additional attendance. The internal assessments marks obtained
by the student shall be carried over for declaring the result.

13.18 A student after declaration of his/her results can request for providing of photocopies of
answer sheets of End Semester Examinations within a period of 7 days on the prescribed format and
on payment of prescribed fees.

13.19 Provisions for re-evaluation-:

(a) In case a student is not satisfied with the End Semester evaluation, he/she can apply for re-
evaluation on payment of prescribed fee within a period of 15 days after the declaration of the
results.

(b) After the award of re-evaluation is received, average of the scores given by the evaluator and the
re-evaluator shall be taken.

(¢) In case the difference of marks given by the Ist evaluator and the 2nd evaluator is more than
20%, the answer script will be sent to the 3rd evaluator for evaluation and the result shall be
compiled by taking average of marks of all the three evaluators.

14. APPEARANCE FORIMPROVEMENT

14.1 Students who have passed in a theory course / courses shall be allowed to repeat a maximum
of 4 courses only once in order to improve his/her marks, within a maximum period of 10 semesters
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from his/her admission to the first semester along with regular students of either odd or even
semesters. No separate/supplementary examination would be arranged for such students.

14.2  Such students shall have to apply for marks/division improvement within one month of
declaration of the final result in a prescribed form and pay the fees prescribed from time to time.

14.3  If the candidate improves his marks, then his improved marks shall be taken into account for
working out his revised award and a revised grade card shall be issued to him/her on the surrender of
the earlier grade card. Such improved marks will not be counted for the award of Prizes / Medals,
Rank and Distinction. If the candidate does not show improvement in the marks, his/her previous
marks will continue to be taken into account.

14.4 No candidate will be allowed to improve marks in the Practical, Project, Viva-voce, Field
work.

15.AWARD OF MARKS-SHEET & DEGREES

15.1 On successful Completion of each semester examination, the student shall be awarded marks
for that semester indicating simultaneously the marks obtained in the previous semester(s).

15.2 The Marks-Sheet of last semester of the Programme shall indicate the consolidated marks of
all the semesters, along with the Division/Class/ letter Grade, the credits earned for each course,
Grade Point Average (GPA), Weighted Average Marks (WAM), Cumulative Grade Point Average
(CGPA) and Overall Weighted Percentage Marks (OWPM) of all the courses of a semester.

15.3 The Successful candidates shall be admitted to and conferred upon the Teacher Education
Degree (B.Ed and M.Ed) in the respective subject as per provisions of the Act and Statutes provided
he/she has:

a. Registered, undergone and earned the required minimum number of credits within the
stipulated time;

b. Put in the required attendance;

c¢. No dues to the University, Hostel or Library outstanding;

d. No disciplinary action pending against him/her; and

e. Fulfilled such other conditions as prescribed under mles.
16.POWER TO REMOVE ANY DIFFICULTY

Notwithstanding what is contained in the Ordinance, Chairperson, Academic Council /Executive
Council may in exceptional circumstances and on the recommendations of the School Board
concerned or an appropriate Committee on the merits of each individual case consider, and for
reasons to be recorded, relaxation of any of the provisions except those prescribing CGPA
requirements.

Prof. MOHAMMAD AFZAL ZARGAR, Registrar

[Advt-TH /4 /Exty./23/17]
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CENTRAL UNIVERSITY OF KASHMIR
NOTIFICATION
Kashmir, the 28th March, 2017

No. Cen. Univ. of Kashmir/Admn./F. No. 385/14/3488.—The following is published for general
information :—

ORDINANCE 10
Appointment, Powers and Functions of the Dean of School of Studies
[Statute 5 (3) of the Central Universities Act, 2009]
(Approved by the Executive Council at its second meeting held on 26.06.2010)

1. The Dean of the School shall be appointed by the Vice -Chancellor from amongst the Professors in
the School concerned by rotation in order of seniority. In case there is no Professor in the School, the
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Dean shall be appointed, for the time being, from amongst the Associate Professors in the School by
rotation in order of seniority.

2. The tenure of the Dean of the School shall be three years or till he/she attains the age of
superannuation, whichever be earlier.

3. The Dean of a School shall be the Head of the School and shall be responsible for the conduct and
maintenance of standards of teaching and research in the School.

4. The Dean shall have the following powers and functions:

1) To coordinate and supervise the teaching and research work in the School through
Heads of the Departments/Centres;

(1) To maintain discipline in the classrooms through the Heads of the Departments/ Centres;

(11)  To keep a record of the evaluation of sessional work and of the attendance of the
students at lectures, tutorials, seminars or practicals wherever these are prescribed,;

@1v) To facilitate the conduct of examination of the University in respect of the students of
the School in accordance with such directions as may be given by the Schools of Studies
and the Academic Council;

V) To convene and preside over the meetings of the Board of the School and keep the
minutes of the meetings of the Board,

(vi) To perform such other duties as may be assigned to him by the Academic Council,
Executive Council or the Vice-Chancellor.

ORDINANCE 11
Constitution, Powers and Functions, etc of the Board of Studies
[Statute 16 (2) & (3) of the Central Universities Act, 2009]
(Approved by the Executive Council at its second meeting held on 26.06.2010)

Constitution of Board of Studies:

(1) The Board of Studies shall consist of the following members namely:

®

(i1)
(iii)
(iv)

Y

The Head of the Department/ Centre concerned (Ex-officio Chairman).
*All the Professors, Associate Professors and Assistant Professors of the Department/centre

*Two external experts of the subject not connected with the University nominated by the Vice-
Chancellor.

One research student and one PG student shall be nominated by the Vice Chancellor on the
recommendation of the HOD concerned as co-opted members.

**One technical / Industrial experts wherever applicable, not connected with the University &
nominated by the Vice-Chancellor on the recommendations of Head Dean.

(2) The term of the office of the members of each Board of Studies, other than ex-officio members, shall be
of three years and they shall be eligible for re-nomination.

Meetings of the Board:

@

(i1)
(iii)

The Head of the Department/ Centre shall convene and preside over the meeting of Board of
Studies. In case Head of the Department/Centre is not present at any meeting the senior-most
member present shall act as the Chairman for that meeting.

Meetings of a Board of studies shall either be ordinary or special.

Ordinarily meetings shall be held at least once in a Semester. Special meetings may be called
by the Chairman at his / her own initiative or on a written request from at least 50% of the
members of the Board of Studies. No item other than those notified earlier shall be discussed at
the special meeting. All members who have requested for the Special meeting will have to be
present for the meeting.
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(iv)

v)

(vi)
(vii)

(viii)

If in the opinion of the Vice-Chancellor, it is not necessary or expedient to convene a meeting
ofthe Board of Studies to consider any item and if he considers that a matter could be disposed
off by circulation among the members of Board of Studies he may issue necessary instructions
to that effect.

Notice for a meeting of the Board of Studies, other than a special meeting, shall ordinarily be
issued at least 10 days before the day fixed for the meeting.

The rules ofthe conduct of meetings of the Board shall be prescribed by the regulations.
The quorum for the Board of Studies Meetings shall be 50% of the members.

All matters before the Board of Studies for the consideration shall be decided by the majority
of members present. In case of equal vote on any issue, the Chairman shall have a casting vote.

Powers and Functions:

The functions of'the Board of Studies shall be:

@
(i1)
(iii)
(iv)
v)
(vi)
(vii)

(viii)

To approve subjects for research for various degrees and other requirements of research
degrees;

To recommend to the School Board the programmes/courses of studies to be launched within
the Department/ Centre.

To prepare / revise and update the syllabi for various programmes.
To recommend the evaluation system of the courses of study.

To recommend appointments of examiners for programmes, excluding research degrees in
accordance with the regulations governing the conduct of examination.

To recommend appointment of supervisors for research;
To recommend measures for the improvement of the standard of teaching and research

To perform such other functions as may be assigned to it by the Academic Council, School
Board or the Vice- Chancellor.

*Amended by the Executive Council vide itemEC 14.9 at its 14bhmeeting held on 10.11.2014

**Amendled by the Executive Council vide itemEC 1525 at its 15hmeeting held on 19.09.2015

Prof. M. AFZAL ZARGAR, Registar
[ADVT.-111/4/Exty./493/16]
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